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Joint Inspection Report of the Committee

~ In compliance of the Hon’ble National Green Tribunal (NGT) Central Bench, Bhopal
order dated 13.03.2023, in the matter of Original Application No. 20/2023 (CZ), Ashok
Malik versus State of Rajasthan and Others, the Committee of following 04 members
visited Anasagar lake and its periphery on two dates — 04/04/2023 and 18/04/2023 to
record the factual situation and actions required to be taken:

1. Sh. Sushil Kumar, Commissioner, Ajmer Municipal Corporation, Ajmer.

2. Smt. Devika Tomar, ADM (II), Nominee of District Collector, Ajmer.

3. Sh Narendra Ajmera, Ajmer Smart City Ltd., Ajmer

4. Sh Deepak Tanwar,' EE & Regional Officer, RSPCB, Kishangarh (Nodal Ofﬁéer)

As per the order of Hon’ble NGT, the Committee verified the factual status of the site.
Observations are as under :

- 1. Committee observed that prior to this Originai Applicationthat the matter related -
- with Anasagar lake was previously dealt in Principal Bench of Hon’ble NGT case
no. 63/2021. The committee consisted of :

o 1) Sh. Mahesh Dutt Purohit, Sc-C, MoEFCC, IRC, Jaipur (Raj.)
2) Sh. Sunil Kumar Meena, Sc-D, CPCB, Regional Directorate, Bhopal (M.P.)

3) Sh. Vikram Kasharee Pradhan, IFS, Member Secretary, State Wetland
Authority Rajasthan, Jaipur (Raj.)

4) Sh. Deepak Tanwar, EE, Regional Officer, RSPCB, Kishangarh (Nodal Officer)

The Joint Committee stated that Anasagar lake is a manmade lake which was

" constructed by King Annaraj in the year 1135-1150.The various constructed works

undertaken for the development of Anasagar Lake by Smart City Ltd. Ajmer are in

* accordance with recommendations of District Lake Conservation & Development
Committee Date 13/09/2021. ‘

The Joint Committee constituted in the matter of O.A. No. 63/2021 (CZ),
recommended the following. ¢

1) Anasagér Lake is not a Notified Wetland under Wetlands (conservation and
Management) Rules, 2017 or Ramsar convention, hence violation of Wetland
! Rules is ruled out.

2) The construction of concretized pathway around Anasagar Lake has not been
done after filling up the submerged arca of wetland.

3) During the visit as such no violation of any of the provision of Rajasthan Lakes
(Protection and Development) Authority Act 2015 was found; while doing
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construction works, permission of Rajasthan Lake Development Authority has
been sought as per rule.

4) No dumping of the construction materials within the submergence area and in
the high flood line of the wetland and in the zone of influence was found.

5) No dumping of soil and other earth material for filling up and reclaiming the
wetland was found. Rather after construction of pathways the silt from the
Lake bed has been removed which will increase the water holding capacity.

"6) Wonder park is being developed outside protected area of Lake. So the issue
raiséd by the applicant about construction of Wonder Park after reclaiming the
wetland area in front of Maheshwari Public school, Valshahnagar Ajmer is
factually incorrect.

On the recommendation of Committee Honourable special bench of five Judges
disposed off the matter vide order dated 13.12.2021. (Annexure-1)

The Construction of Seven Wonder’s Park was discussed in the above case and the
joint committee concluded the followings.

. Wonder park is being developed outside protected area of Lake. So the issue raised by the
applicant about construction of Wonder Park after reclaiming the wetland area in front of
Maheshwari Publlc school, Vaishali nagar, Ajmer is factually incorrect.

The same of concern has been raised by the petitioner in different ways before the
Hon’ble NGT.

As per Master Plan 2013-2033, the land use of the area utilized for construction of
Seven Wonder Park is marked as “Park & Open space”. It is important to state
‘herewith that the land use of the above area was also the same in the Master Plan
2001-2021. Therefore, Seven Wonder Park constructed by Ajmer Smart City Ltd.,
Ajmer is in accordance with the land use earmarked in Master plans of Ajmer city.
Seven Wonders Park being a recreational facility in the Ajmer city is making
footfalls of tourists of about three lacs persons since 01/02/2023.

It is pertinent to submit herewith that the similar matter is under consideration in
DB Civil (PIL) Writ petition No. 7559/2012 in the matter of Common Cause
Society versus State of Rajasthan &Ors. in Hon’ble Rajasthan High Court, Jaipur.
Various dircctions/orders in the matter have been issued by Hon’ble Rajasthan
High Court, Jaipur and compliance reports are being submitted by Ajmer District

. Administration/Ajmer Municipal Corporation/Ajmer Development Authority étc.
regularly. Copy of Original Application and last order sheets are enclosed
herewith. (Annexure - 2)

It is important to bring light in the matter submitting that various other 61 cases are
under consideration in Hon’ble Rajasthan High Court & one case in District Court,
Ajmer related to Anasagar Lake. In some cases, stay orders have been passed
against AMC and ADA by Hon’ble Rajasthan High Court, Jaipur. Despite of the
above constraints, Nagar Nigam, Ajmer has taken action against such 28 defaulters
till date. Out of these, stay orders have been passed for 08 cases by Hon’ble
Rajasthan High Court, Jaipur. Seizures of 07 and demolition of 4 properties and
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issuance of notices to 8 household properties were done by Nagar Nigam, Ajmer
and other actions are under progress. (Annexure — 3)

The origination of Luni river in District Ajmer of Rajasthan is from the hills of

- Nagpahar, a range of Aravali hills. It is named as Sabarmati river in Ajmer, which

flows through the Nagpahar hills and travels towards south west direction in
Gujarat. From the foothills of Nagpahar, Sabarmati flows through Ajmer, Barrher,
Jalore, Jodhpur, Nagaur, Pali & Sirohi Districts of Rajasthan and disappears in
Kutchh District of Gujarat after travelling 495km. Luni is a seasonal river, which
dries in summers. Although, Luni river has its origin in Ajmer district, yet it does
not flow through Ajmer city.

~ Anasagar lake is man made lake which was constructed by King Annaraj in the
year 1135-1150, receives water from hills of Nagfani, Babugarh, Jatiya hills and
Nosar Ghati and overflow of Foysagar Lake during rainy season.

No record is available with PHED, Ajmer, regarding use of water of Anasagar
lake for drinking purposes. There is no flow path of Luni river through Anasagar
Lake. Therefore, there is no issue of water pollution of Luni river through
Anasagar Lake. Ajmer Municipal Corporation is contributing an approximate
amount of Rs. 1.7 crores per annum in regular expenditures forvarious actives such
as Deweeding, O&M of Anasagar STP,Electric expenditure for Musical fountain
and Expenditure on Pathways.(Annexure-4)

" There are 13 major néllahs along the circumference of Anasagar lake. To reduce

any sewage flow in the. Anasagar lake, AMC is working on the following :-

1) Household sewerage connections — Cut of 80 municipal wards of Ajmer city, 17
wards are located along the periphery of Anasagar Lake. Out of the 28000
household/commercial connections of sewerage in these 17 wards, 27000
household/commercial connections have been done and rest are under progress.

2) Tapping of Nallah — Out of the 13 nallahs, 2 nallahs have dried as all the

~ household sewerage connections have been completed, 8 nallahs are diverted to
sewerage systems. The work of diversion of remaining 2 Nallahs is under
progress and shall be completed within a week and the rest 1 nallah shall be
diverted within a period of 1.5 months. (Annexure-5)

3)As per survey conducted by AMC, there are about 142 commercial
establishments such as Showroom, Hotel, Service station etc. around the
periphery of Anasagar Lake. Out of these, 24 commercial establishments are

connected with sewerage system, 36 establishments have no kitchen, toilets in
their premises and remaining 82 establishments are connected with own septic
tank /soak pit. Thus, there is no direct discharge of untreated domestic sewage
into the Anasagar Lake.

Three Sewage Treatment Plants exists in Ajmer city. Out of these, STP of 13 MLD
located at Anasagar Lake and 20 MLD located at Khanpura talab are operational.
The third STP of 40 MLD at Khanpura is under construction. The sewerage network

of about 550 km has been laid in Ajmer city under various State and Central
Government projects. Additional 140 km of sewerage system along with 7 MLD
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-STP are also proposed under AMRUT Phase II scheme in Ajmer city. The
capacities of STP shall be adequate to treat the domestic sewage of 6 lacs
inhabitants of Ajmer city. No Govt./private hospital is discharging their effluent into
Anasagar Lake.(Annexure-6)

Old chaupati and street vendors are operating from long period of time prior to the
construction of pathway and are continually operating after construction of pathway
around Anasagar Lake. No food stalls have started their operation on the pathway
of Anasagar Lake. Twin bins have been provided all along the circumference of
Anasagar Lake to dispose municipal solid waste (garbage) generated by visitors.
Regular monitoring and IEC activities are in operation by AMC to ensure that no
Municipal Solid Waste is dumped into Anasagar Lake.

A Cruise boat is proposed to be operated in Anasagar Lake which shall be
electrically powered. Bio toilet, solid and liquid waste collection facilities shall be
- provided in the cruise boat itself. The propulsion of the Cruise boat shall also be
~ help in improving aeration in the water of Anasagar Lake. A formal approval from
State level Lake Development Authority has been obtained for the purpose
[Annexure-7). |

Sh Sushil Kumar ' Smt. Devika Tomar,
Commissioner, AMC Nominee of District Collector
Ajmer Ajmer
'&E@/ , s
Sh Narendra Ajmera Sh. Deépak Tanwar -
ACE EE & Regional Officer (Nodal Officer)
Ajmer Smart City Ltd. RSPCB, Kishangarh, Ajmer
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_ANNEXURE-L

Item No.03 (Court No. 1)

BEFORE THE NATIONAL GREEN TRIBUNAL
SPECIAL BENCH

(By Video Conferencing)

Original Application No. 63/2021(C2)

Surendra Singh Shekhawat Applicant

Versus

State of Rajasthan &Ors. Respondent(s)

Date of hearing: 13.12.2021

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

Applicant: Mr. Rahul Choudhary, Advocate

Respondent(s): Mr. Sandeep Singh Bhagel, Advocate for R - 3
Mr. Rohit Sharma, Advocate

ORDER

1. Prayer in this application is for protection of Anasagar wetland in
Ajmer in view of directions of Hon’ble Supreme Court in M.K

Balakrishnan and Ors. v. Unionof India and Ors., (2017) 7 SCC 810.

2. Case of the applicant is that Anasager wetland is a perennial fresh
water body situated in the heart of Ajmer city, located between two hills
named Bajrang Garh and Khobra Bherun. The area of the Anasagar
wetland, as stated in Ajmer Smart City proposal, comes to about 1526
acres (about 617 ha). Further, the Satellite image shows the area of

Anasagar wetland as 315 hectare. The applicant has referred to the
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report filed by the MoEF&CC in O.A No. 351/2019, Raja Muzaffar Bhat v.

State of Jammu and Kashmir as follows:-

“According to the National Wetland Inventory and Assessment
(NWIA) carried out through Space Applications Centre (SAC),
Ahmedabad based on 2006-07 satellite data, a total 201503 nos. of
wetlands have been mapped at 1: 50,000 scale which are >2.25 ha
and cover an area of approx. 14.7 Million ha. Significant wetlands
mclu_de the 42 nos. of Ramsar wetlands and other wetlands,
nominated by States under The Wetlands (Conservation and
Management) Rules, 2017. In the communication sent by Ministry,
the States were requested to nominate 'significant wetlands and
Jumnish data for the same as perthe proforma circulated.”

3. It is stated that the authorities in the area are proceeding to
damage the wetland by construction of pathways, reclamation of land by
soil filling, construction of park and dumping of construction and other
waste in Anasagar wetland. The State Wetland Authority has failed to

take remedial action and National Wetland Authority has also failed to

monitor compliance.

4. Vide order dated 19.08.2021. notice was issued by this Tribunal

and a joint Committee was constituted, to give a factual report, as

follows:
i. Representative of MoEF&CC, (M.P.)
ii. Representative of Central Pollution Control Board, (M.P.)
iil. Representative of State Wetland Authority, Rajasthan
iv. Rajasthan State Pollution Control Board
S. Accordingly, the joint Committee has given its report as follows:-
“About Anasagar Lake

As per historical evidence, Anasagar Lake is a man-made lake
which was constructed by King Annaraj in year 1135-1150. As
per the information submitted by Executive Engineer, Water
Resources Department, Division-lI, Ajmer vide letter dated
24.9.2021 (Copy of the letter is enclosed as Annexure-I); the
hydraulic details of Anasagar lake is as below:

e The catchment area of lake is - 70.55 Sq km (7055 Hectares)
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*  Area of lake at full tank level is - 2.96 Sq K (296 Hectares)
* Capacity to hold water is - 247.64 Mcft
e Full tank level is - 13 feet

Status of Anasaqgar as a Wetland

As per the provision of rule 3 of Wetlands (Conservation and
Management) Rules, 2017 Anasagar Lake is not a Wetland. It is
neither a wetland designated by the Government of India under
the provisions of the Convention on Wetlands (Ramsar Convention)
nor a notified wetland under Wetlands (Conservation and
Management) Rules, 2017.

Declaration of boundary of Anasagar Lake

In exercise of the powers conferred by Section 4 of the Rajasthan
Lake (Protection and Development) Authority Act 2015 (Act No. 5
of 2015), the Rajasthan State government on the recommendation
of Rajasthan Lakes Development Authority has declared and
specified lake area along with the boundaries of Anasagar lake
and geographical area around it as protected area situated in
revenue villages Thok, Teliyan and Kotda of Tehsil Ajmer, District
Ajmer vide Government of Rajasthan, Local Self Government
Department notification No. F.8 (Ga) (8) Rules / DLB / 2017 / 334
dated 30.10.2017 (Copy of the Notification is enclosed as
Annexure-Il). The area included in Lake and declared as
protected area in village Thok & Kotda is 2054.88:16:16 (Bigha:
Biswa: Biswansi) or 332.63 Hectares where 1 bigha equals to
1617 m? or 20 Biswa or 400 Biswansi.

Prohibited & restricted activities

In exercise of the powers conferred by section-5 of the Rajasthan
Lakes (Protection and Development) Authority Act 2015 (Act No. 5
of 2015), the State Government has specified activities for
protection and development of the Anasagar Lake situated in
revenue village Thok Teliyan and Kotra of Tehsil Ajmer, District
Ajmer: -

(a)  Activities that shall be prohibited in the geographical
boundaries of the Anasagar Lake and its protected area.

(b)  Activities that may be carried out in the boundaries of the
Anasagar Lake and its protected area after obtaining
permission from the Rajasthan Lake Development Authority
vide Government of Rajasthan, Local Self Government
Development Notification No. F8(Ga) (8)
Rules/DLB/2017/310 dated 30.10.2017 (Copy of the
notification is enclosed as Annexure-IlI)

Construction of Promenades on Anasagar Lake

As per the Notification dated 30.10.2017 vide point (b) (xvi)
“Construction of promenades for conserving boundaries of the
lake” is an activity that may be carried out in the boundaries of
the Anasagar Lake and its protected area after obtaining
permission from the Rajasthan Lake Development Authority.
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Permission of Rajasthan Lake Development Authority:

State Lake Conservation Authority and Local Self Gouemmg’ﬂf
Department on recommendations of District Level Lake Conservation
and development committee as per decision taken in meeting held on
03.03.2021 (Annexure-IV) has granted ex-facto permission vide
meeting minutes No. P.1 (Jheel) DLB/21@1835&1852 da(cd
13.09.2021 (Annexure-V) to carry out following works including
construction of pathway: -

UL

viL.

viii.

Development of Bird Park at Sagar Vihar Area Anasagar,
Ajmer.

Strengthening of Bund at Anasagar Lake, Ajmer.

Supply Operation and Maintenance of Floater Boat for De-

Weeding in Anasagar Lake with Cleaning Mechanism for

thrash.

Designing, Providing, fixing commissioning and testing of
floating bridge at Bandi River near STP Anasagar Ajmer.
Renovation & Beautification of Sagar Vihar Paal, Ajmer.

Construction of Pathway around Anasagar from Sagar Vihar
Paal (Near Vaishali Nagar Petrol Pump) to Regional College
Pathway, Ajmer.

Construction of pathway around Anasagar from Shiv Mandir
to Sagar Vihar Pal, Ajmer.

Development of pathway around Anasagar from Old Vishram
Sthali to Rishi Udhyan.

Installation of Musical Fountain and Interactive Fountain in

different Locations, Ajmer.

The progress made so far is as tabulated below:

F.No. Project Name Start | Stipulated | &tatus Brief Description of Work
Date date of
icompletion/
Actual date
ol

1 |Development of 30.10.19; 31.01.21 Work Nagar Nigam wet land in Sagar
Bird Park at Sagar Completed | Vihar has been developed in to bird
Vihar area park for migratory birds by
Anasagar,Ajmer constructing boundary wall,
(RAJ-AJM- 154) fencing and mounds. Sagar Vihar

Pal serves as a viewing gallery.

2 | Strengtheningof 22.12.17] 29.02.20 Work Pathway for pedestrian has been
Bund at Anasagar Completed | developed at FTL from STP to
Lake, Ajmer (RAJ- Vishramsthali in 1300 m length.
AJM-009)
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Supply Operation
andMaintenance
of Floater Boat for
de-weeding in
Anasagar Lake
with Cleaning
Mechanism for
thrash (RAJ-AJM-
099)

271,17

28.03.18

Work
Completed

Floater boat has been procured and
handed over to Ajmer Municipal
corporation for De-Weeding and
cleaning of Anasagar Lake.

Designing,
providing, fixing,
commissioning
and testing of
floating bridge at
Bandi River near
STP Anasagar
Ajmer. (RAJ-AIJM-
102)

25.09.18

24.01.19

Work
Completed

Floating bridge has been provided
on Bandi river at Pathway for free
and unobstructed flow of water,

Renovation &
Beautification of
Sagar Vihar Paal,
Ajmer(RAJ-AJM-
143)

22.01.20

31.05.21

Work
Completed

Sagar Vihar Pal was constructed by
Water
Resources
1984.
Pathway was developed under CSR.
Renovation and beatification of
Sagar Vihar Pal has been done.
Pathway in approx. 200

m has been constructed. Sump and
pumps have been provided to
pump out water from low lyinig
area. Also parking and public
convenience have been provided.

Department in year

Constructionof
Pathway around
Anasagar from
Sagar Vihar Paal
(Near Vaishali
NagarPetrol
Pump) to Regional
College Pathway,
Ajmer(RAJ-AJM-
176)

18.12.20

17.12.21

WIP

Work of construction of Pathway at
FTL along periphery of Anasagar
lake from Sagar Vihar Pal to
Regional college in approx. 2332 m
length is in progress. 17 Nos. cross
drainage have been provided for
unobstructed flow of water into
lake.

Construction Of
Pathway around
Anasagar [rom
near Shiv Mandir
to Sagar Vihar Pal,
Ajmer(RAJ-AJM-
174)

21.11.20

19.11.21

WIP

Work of construction of Pathway at
FTL along periphery of Anasagar
lake from Shiv Mandir to Sagar
Vihar Pal in approx. 960 m length
is in progress. 5 Nos. cross
drainage works have been provided
for unobstructed flow of water into
lake.

Development of
Pathway around
Anasagar from Old
Vishram Sthali to
Rishi Udyan (RAJ-
AJIM-187)

04.01.21

03.04.22

wiIp

Work of construction of Pathway at
FTL along periphery of Anasagar
lake from Old Vishram Sthali to
Rishi Udyan in approx. 1834 m
length is in progress. Suflicient
Nos. of cross

Drainage works will be provided for
unobstructed flow of water into
lake.
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Installation of

Musical Fountain
And Interactiv

Fountnin in
different

Locations, Ajmer
(RAJ-AIM-161)

¢

20.11.20

Regional — college  (floating)

installed  for  recreation
attraction of tourist and
increasing beauty of the lake.

150821 [ wip Musical Fountain at thrcc
locations, Old Chaupati (floating),

and

Vishram Sthali park have been

and
for

Total length of circumference of Anasagar lake at Full Tank Level
(FTL) is approximately 10363 m out of which pathway in
approximately 4000 m already exist and balance length is taken
up under Ajmer Smart City Mission as following (Annexure-VI):-

Pathway from Anasagar STP to Vishram Sthali in approx.
1300 m has been completed.

Pathway from Shiv Mandir to Sagar Vihar Pal in approx.
960 m length is in progress.

Pathway from Sagar Vihar Pal to Regional college in
approx. 2300 m length is in progress.

Pathway from Vishram Sthali to Rishi Udhyan is approx.
1800 m length is in progress.

Field Observations:-

1. As per the Notification dated 30.10.2017, the area included in
Lake and declared as protected in village Thok and Kotda is
2054.88:16:16 (Bigha: Biswa: Biswansi) i.e. 332.63 Hectares.
Area of the lake after construction of pathway shall be about
311.17 Hectares. Majorly, the pathway is constructed on the
defined boundary of the lake, however the difference in the
area declared in comparison to the area under peripheral
pathway is due to the following reasons (Annexure-VI):

S.No | Location | Area Reasons for Deviation

. (in Ha)

1. Location-1 | 0,09 Due to Hon'ble High Court stay on Khasra
No. 2067, Thok Teliyan in SB Civil Writ
Petition No. 16272/2016.

2. Location-2 | 3.18

Due to Hon'ble High Court stay on Khasra
No. 326 and 327 in SB Civil Writ Petition
No. 7480/2011 Govind Dyma V/s State of
Rajasthan and Others.

Due to Honble High Court stay on Khasra
No. 507 in SB CW Petition No.

1005/2021 Mukesh V/S State of
Rajasthan and Others.
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Location-3 | 3 .87 Due to Hon'ble High Court stay on Khasra
No. 227 and 228 in SB Civil

Writ  Petition No. 16260/16  Jitendra
Singh & Others V/a State of Rajasthan
anel Others,

Due to Hon'ble High Court astay on Khasra
No. 235, 236 & 240 in SB CW

15638/2011 Laxman Singh and
Others V/S State of Rajasthan and Others,

Due to Hon'ble High Court stay on Khasra
No. 230,233 & 238 in SB Civil Writ
Petition No. 11708/2011 Prabhu Dayal
Vijay V/s State of Rajasthan and Others.

Due to Hon'’ble High Court stay on Khasra
No. 245, 246, 247, 248 in SB CW
16095/2011 Sohanlal Kumawat V/s State
of Rajasthan and Others.

Location-4 | 9.11 Establishment of Colonies viz.

Mahaveer Colony and Arihant Colony
during the period from 1973-75 and due
to Hon'ble High Court stay on

Khasra No. 1076 in SB Civil Writ

Petition No. 14667 /2014 Kesar Bal and
Others V/s State of Rajasthan and Others.

Location-5 | 4.60 Establishment of 13 MLD Sewerage

Treatment Plant during the period from
2013 -2015.

Location-6 | 0.6100 | Construction of Pathways at FTL level.

Total 21.46

It was observed that the decrease in the area due to
construction of Pathways (Location-06) is only 0.6100
Hectares whereas area of about 08.51 Hectares has been
increased after construction of Pathways from Al-A6
(Annexure-IX).

Most of the reduction of area (20.85 Hectares) has happened
due to stays in various High Court Writs (Location 1- 4),
establishment of old colonies (Location 4) and construction of
STP (Location-05) prior to notification by Rajasthan Lake
Development Authority vide Government of Rajasthan, Local
Self Government Development Notification No. F8(Ga) (8)
Rules/DLB/2017/310 dated 30.10.2017.
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It is pertinent to mention that the work of construction of
pathways around Anasagar Lake is in coherence with the
powers conferred by section-5 of the Rajasthan Lakes
(Protection and Development) Authority Act 2015 (Act No. 5
of 2015) to the State Government which has specified
activities for protection and development of the Anasagar
Lake.

During site inspection it was Jound that, on the peripheral
pathway sufficient numbers of cross drainage structures
have been provided for unhindered Slow of water. Hence
there is no obstruction to flow of water. The details of cross
drainage structures are as below (Annexure-VI).-

Name of the Stretch Length of | No. of Cross drainage

Stretch (in structures provided
Meter)

Shiv
Sagar Vihar Pal

Mandir to | 960 05

Sagar Vihar Pal to 2300 17
Regional College

Anasagar STP to | 1300 One Floating bridge
Vishram Sthali

Pathway is constructed majorly at periphery of lake at FTL.
Construction procedure is being explained by a schematic
diagram (Annexure -Vili). At first good earth is being
dumped at periphery of lake and then foundation excavation
is done. The excavated curth is also stacked towards lake to
hold water; a temporary track is formed towards Lake for
movement of man and machinery. A RCC wall is constructed
towards lake. A masonry wall is constructed parallel to RCC
retaining wall. The width of pathway including thickness of
both walls is 4.5 m. After construction of both the walls, the
good earth used for forming temporary track is lifted and
filled inside both the walls and extra earth and silt is also
removed from lake side so that water touches the RCC wall.
The good earth filled inside both the walls is compacted and
then stone flooring is done.

During site visit, it was observed that the pathway
construction work was carried out as per the planned
construction procedure. No dumping of construction
and demolition waste/other earth material was found.

Seven wonder park is being constructed on Khasra No. 288,
289, 290, 291 and 292 of Thok Teliyan, Tehsil Ajmer of
Ajmer Development Authority for promotion of tourism. The
land where Seven Wonder Park is being developed is well
outside the protected area of lake as shown in attached map
(Annexure-IX),
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5. During site visit it was observed that Sagar Vihar bird park
has been developed which has become a good destination for
migratory birds. By doing this work around 2.65 Hectares of
Government land has been protected from encroachments and
the area has been naturally developed as birds friendly site.

Photographs taken during the field visit are enclosed as
Annexure-X.

Conclusion

1. Anasagar Lake is not a Notified Wetland under
Wetlands (Conservation and Management) Rules, 2017
or Ramsar Convention, hence violation of Wetland Rules
is ruled out.

2, The construction of concretized pathway around
Anasagar Lake has not been done after filling up the
submerged area of wetland.

3. During the visit as such no violation of any of the
provision of Rajasthan Lakes (Protection and
Development) Authority Act, 2015 was found; while
doing construction works, permission of Rajasthan
Lake Development Authority has been sought as per
rule.

4. No dumping of the construction materials within the

submergence area and in the high flood line of the
wetland and in the zone of influence was found.
No dumping of soil and other earth material for filling
up and reclaiming the wetland was found. Rather after
construction of pathways the silt from the Lake bed has
been removed which will increase the water holding
capacity.

6. Wonder Park is being developed outside protected area
of Lake. So the issue raised by the applicant about
construction of Wonder Park after reclaiming the
wetland area in front of Maheshwari Public School,
Vaishali Nagar, Ajmer is factually incorrect.”

6. We have heard learned Counsel for the parties and considered the
above report. To the extent the report rules out applicability of the 2017
Rules, the same cannot be accepted in view of judgement of Hon'ble
Supreme Court in M.K Balakrishnan and Ors.(Supra),since the wetland
in question is part of inventory in the Atlas. For ready reference,

direction of the Hon'ble Supreme Court is reproduced below:-
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“ Accordingly, we direct the application of the principles of Rule 4 of
the Wetlands (Conservation and Management) Rules, 2010 to thqsc
2,01,503 wetlands that have been mapped by the Union of India.
The Union of India will identify and inventories all these 2,01,503 ‘\
wetlands with the assistance of the State Governments and will also
communicate our order to the State Governments which will F:Iso
bind the State Governments to the effect that these identified
2,01,503 wetlands are subject to the principles of Rule 4 of the

Wetlands (Conservation and Management) Rules, 2010, that is to
say:

4. ...

(vii) any other activity likely to have an adverse impact on the
ecosystem of the wetland to be specified in writing by the Authority
constituted in accordance with these rules.”

7. Thus, irrespective of Rajasthan Lake Development Authority under
Rajasthan Lakes (Protection and Development) Authority Act, 2015,

direction of Hon’ble Supreme Court, Wetland (Conservation and

Management) Rules, 2010 will apply.

8. This Tribunal has dealt with the issue earliervide order dated
25.11.2021 in O.A No. 351/2018, Raja Muzaffar Bhat v. State of Jammu

and Kashmir, directed as follows:-

“l.  The issue for consideration initially considered in this
application was prevention of unscientific dumping of waste and
encroachment of Hokersar Wetland, Wular Lake and Kreentchoo-
Chandhara Wetland in the Union Territory of Jammu & Kashmir. By
later orders, scope of consideration was extended to protection of all
wetlands in the country in the light of observations of the Hon'ble
Supreme Court that 2,01,503 wetlands that have been mapped by
the Union of India should continue to remain protected on the same
principles as were formulated in Rule 4 of the Wetlands
(Conservation and Management) Rules, 2010.0t was further
observed that conservation of wetlands is of immense ecological
importance. The Hon’ble Supreme Court did not appreciate that the
Central Government was attempting to abdicate its responsibility
under the Environment (Protection) Act, 1986 in favour of the State
Governments.

2. Order of the Hon’ble Supreme Court dated 3.4.2017 in M.K.
Balakrishnan & Ors. v. Union of India & Ors.! as follows:

Y2017) 7 SCC BOS
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“17. Be that as it may, for the reasons given below, we are
compelled to direct that the Wetlands (Conservation and
Management) Rules, 2016 should be notified on or before
30-6-2017. We are compelled to issue this direction since the
matter has been pending with the Union of India for the last
almost a year and there has to be some finality to the publication
of the Rules. The comments/suggestions have been given by all
stakeholders such as the State Governments including its
organisations, individuals and civil society organisations. That
being the position, there is obviously a great deal of interest in
the Rules being formulated and notified. Under these
circumstances, there is no justification why the Union of India
should not have taken prompt action and constituted the
Committee much earlier for the purposes of finalising the Rules.
Finally, the conservation of wetlands is of immense
ecological importance.

18. The learned counsel for the Union of India says that all
efforts will be made to ensure compliance with this direction and
to ensure that the Rules are notified on or before 30-6-2017. We
are sure that both the Committee as well as the Union of India
will take into consideration the comments and suggestions
offered by the State Governments and its organisations,
individuals and civil society organisations before taking a final
decision.

19. With regard to the Central Wetlands Regulatory Authority,
we are told that its term is expiring on 14-2-2017. We have been
informed by the learned counsel for the Union of India that the
Central Wetlands Regulatory Authority will be notified on 13-2-
2017. The Union of India is bound by the statement made by the
learned counsel for the Union of India, which statement has been
made on instructions received by him from an officer of the
Ministry of Environment, Forest and Climate Change.

20. In our order dated 31-1-2017 [Set out in paras 11 to 13,
above.], we had required the Union of India to tell us the steps
taken to preserve the 26 wetlands covered by Ramsar
Convention, 1971. The affidavit that has now been filed by
the Union of India merely gives the disbursal of amount
made by the Union of India from time to time. What
specific steps have been taken including how the funds
made available have been utilised and what is the impact
of those steps have not been adverted to. We must have
specific details. We direct the Union of India to file an
affidavit within four weeks positively giving required
specific details.

21. The learned counsel for the petitioners has drawn our
attention to an additional affidavit filed by the Union of India on
or about 9-9-2014. The additional affidavit contains an
information  brochure  “National Wetland Inventory &
Assessment”. This brochure indicates on p. 11 thereof that
2,01,503 wetlands have been mapped at 1:50,000 scale.
All these wetlands have an area of more than 2.25 ha. As
a first step, the “brief documents” with regard to these

1
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2,01,503 wetlands should be obtained by the Union of
India from the respective State Governments in terms of
Rule 6 of the Wetlands (Conservation and Management)
Rules, 2010. We are told that obtaining these “brief
documents” may take some time. We are inclined to grant
adequate time for this purpose. The Union of India should
Jollow this up with the State Governments and inform us
of the time.frame on the next date of hearing.

22.' The apprehension expressed by the learned counsel for the
petitioners is that with the passage of time there is a possibility
t.hat some of the wetlands may disappear. On a reading of the
information brochure, this apprehension is not unfounded.

23. Accordingly, we direct the application of the principles of
Rule 4 of the Wetlands {Conservation and Management)
Rules, 2010 to these 2,01,503 wetlands that have been
mapped by the Union of India. The Union of India will
identify and inventorise all these 2,01,503 wetlands with
the assistance of the State Governments and will also
communicate our order to the State Governments which
will also bind the State Governments to the effect that
these identified 2,01,503 wetlands are subject to the

principles of Rule 4 of the Wetlands (Conservation and
Management) Rules, 2010, that is to say:

“4. (1)i) reclamation of wetlands;

(ii) setting up of new industries and expansion of existing
industries;

(iii) manufacture or handling or storage or disposal of
hazardous substances covered under the Manufacture,
Storage and Import of Hazardous Chemical Rules, 1989
notified vide S.O. No. 966(E), dated 27-11-1989 or the Rules
for Manufacture, Use, Import, Export and Storage of
Hazardous  Micro-organisms  /Genetically Engineered
Organisms or Cells notified vide GSR No. 103 7(E), dated 5-12-
1989 or the Hazardous Wastes (Management, Handling and

Transboundary Movement) Rules, 2008 notified vide S.0. No.
2265(E), dated 24-9-2008;

(iv) solid waste dumping:

Provided that the existing practices, if any, existed before the
commencement of these Rules shall be phased out within a
period not exceeding six months from the date of
commencement of these Rules;

(v) discharge of untreated wastes and effluents from
industries, cities or towns and other human settlements:
Provided that the practices, if any, existed before the
commencement of these Rules shall be phased out within a
period not exceeding one year from the date of commencement
of these Rules;

12
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fvi) any construction of a permanent nature except for hoat
Jetties within fifty metres from the mean high flood level
observed in the past ten years calculated from the date of
commencement of these Rules;

(vii) any other activity likely to have an adverse impact on the
ecosystem of the wetland to be specified in writing by the
Authority constituted in accordance with these Rules.”

24. The learned counsel for the Union of India has shown us a
chart of proposals/brief documents that have already been
received by the Union of India under Rule 6 of the Wetlands
(Conservation and Management) Rules, 2010. The total number
of wetlands covered in this document are 1683. Many of these
proposals/brief documents received by the Union of India contain
deficiencies which have already been identified in the document
handed over to us. The Central Wetland Regulatory
Authority will take up the rectification of deficiencies
with the State Governments with promptitude and ensure
that all these deficiencies are removed and complete
proposals/brief documents are furnished within the next
about one month so that the Central Wetlands Regulatory
Authority is in a position to take a final decision with
regard to these 1683 wetlands and their notification, if
required, on or before 31-3-2017.”

3. Further, vide order dated 04.10.2017, the Hon’ble Supreme
Court in M.K. Balakrishnan, supra observed:

“We have heard learned counsel for the petitioner and the
learned Additional Solicitor General.

We have been informed that the Wetland Rules have since
been notified and they are now called the Wetlands
(Conservation and Management) Rules, 2017. These Rules

have come into force on the date of publication in the official
gazette, that is, 26th September, 2017.

Learned counsel for the parties say that they have very
serious objections to some of these Rules. It is submitted
that it appears that the Central Government has
abdicated its responsibility under the Environment
(Protection) Act, 1986 and instead of delegating its
powers, it has abdicated its power in favour of the State
Governments. We have also been informed that the
Central Wetlands Regulatory Authority has since been
disbanded and the State Wetlands Authority and the
National Wetlands Committee have been constituted
under Rules 5 and 6 of the new Rules.

With regard to the expenditure on Ramsar Convention
sites, we have been informed by learned Additional
Solicitor General that the audited accounts have so far
been received from the States of West Bengal, Madhya
Pradesh and Odisha. Audited accounts have not been

13
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received from any other State with regard to the
Ramsar Convention sites.

We have also been informed that apart from Ramsar
Convention sites, further funds have been given to the
States and the Union Territories for conservation of
wetlands. No audited accounts have been received in
regard to these funds disbursed as well as their

expenditure by the State Governments and the Union
Territories.

With regard to the brief documents required to be furnished

under the old Rules, it appears that only ten States and one

Union Territory have responded. It appears that there is now
no necessity of brief documents under the new Rules. We
make it clear that this does not mean that the earlier brief
documents already submitted can be discarded completely.
The contents of these brief documents will still be Sfollowed as
far as the implementation of the Wetlands (Conservation and
Management) Rules, 2017 is concerned.

Finally, with regard to the satellite images, we are told that
the Space Application Centre would require between 12
to 18 months to make an inventory of 1,75,740
wetlands as they exist today, We make no comment on
this but request learned Additional Solicitor General to
re-check with the Space Application Centre since the
wetlands are diminishing in our country at a very fast
rate. It is very likely that many more will disappear by

the time the task is completed by the Space Application
Centre,

We make it clear and reiterate that in terms of our order dated
8th February, 2017, 2,01,503 wetlands that have been
mapped by the Union of India should continue to remain
protected on the same principles as were Sformulated in

Rule 4 of the Wetlands (Conservation and Management)
Rules, 2010,

Learned counsel for the parties may file their objections to the
new Rules within a period of two weeks. We direct that only
one set of objections should be filed and both learned counsel

should sit together and arrive at some consensus on the
objections.

We further direct the State Governments that have not
complied with earlier orders or directions given by the
Central Government should do so within a period of four
weeks from today failing which we will be constrained
to require the presence of the Chief Secretaries of the
State Governments in addition to imposition of heavy
costs keeping in mind the necessity of conserving
whatever water bodies are left in the country.

List the matter for further directions and for hearing on the
objections to the new Rules on 9th November, 2017.

14
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We would require the presence of a senior officer of the
Ministry of Environment, Forests and Climate Change,
Government of India to be present in Court on the next
date of hearing so that any questions that may be
raised can be answered immediately. Needless to say,
the senior officer who should be present in Court should
be well-versed with the subject. The files on the basis of
which the new Rules have been framed may also be kept
ready for perusal when the matter is taken up.”

4. Thus, the Hon'ble Supreme Court, apart from directing the
High Courts where Ramsar Convention sites are located to monitor
the management of such sites, also directed application of Rule 4 of
the Wetland (Conservation and Management) Rules, 2010 to
2,01,503 wetlands already mapped by the Central Government. It
was further directed that the Central Government will identify and
inventorise the said wetlands with the assistance of the State
Governments and communicate the order of the Hon’ble Supreme
Court to the State Governments who will be bound by the said
order. Rule 4 in question provides for protection of wetlands against
any incompatible activity, including encroachment and dumping of
waste which is to be ensured by the State Wetland Authorities.

17. The suggestion of the applicant is that significant wetlands
need not be limited to 363 and more wetlands on examinations be
added to the list from time to time for better protection by preparing
appropriate action plans under the programme for protection of the
significant wetlands. Further, apart from figure of 2.01 lakh
wetlands already mapped, to which the Wetland Rules, 2017 are
applicable even if no separate Notification in terms of 2017 Rules in
view of directions of the Hon’ble Supreme Court in M.K.
Balakrishnan, supra, it may be possible to identify more such
wetlands. Infact, the report of the MoEF&CC itself mentions that
some States have already identified larger number of wetlands
than earlier mapped. In UP itself, 133484 wetlands are entered in
the Revenue Records which are being protected by the State. On
the same pattern, all the States/UTs need to map all available
wetlands in their jurisdiction and file report with the National
Wetland Authority so that National Wetland Authority can prepare
an exhaustive inventory of wetlands in the country and extend
protection to all such wetlands. These suggestions need to be
considered by the MOEF&CC.

18. District Environment Plan of each District in terms of order of
this Tribunal dated 05.07.2021 in OA 360/2018, Shree Nath
Sharma vs. Union of India & Ors. should also cover the wetlands in
the District. If necessary, the said plans be revised accordingly by
the District Magistrates concerned by providing that the core
activity for conservation and protection of wetlands may primarily
focus on not discharging of sewage, disposal of solid waste and
other wastes, preventing siltation, demarcation of wetlands/ flood
protection zone and removal of encroachments. There should be
regular monitoring of water quality under water quality

15
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management  programme at  strategic  locations (around 10
locations) to ensure that it is compliant with TC/FC norms. Water
quality of the wetlands with respect to BOD needs to be less than 3
mg/1, feacal coliform should meet norms and contamination due to
toxic constituents either directly or through runoff from the
catchment should be prevented. Biodiversity of the wetlands needs
to be maintained. Monitoring of steps for compliance of Rules in
relation to such Wetlands ought to be at District level by the District
Magistrate, at State level by State Wetland Authority and at
National level by National Wetland Authority. We are confident that
such initiatives in monitoring will go a long way in protecting the
Wetlands which have significant environmental functions.”

9. In view of above, the State Wetland Authority,Environment

Department of Rajasthan and the District Magistrate, Ajmer may take

further remedial action in accordance with law.
The Application is disposed of.

A copy of this order be forwarded to the State Wetland
Authority,Environment Department of Rajasthan, Director, Environment,

Rajasthan and the District Magistrate, Ajmer by email for compliance.

Adarsh Kumar Goel, CP
Sheo Kumar Singh, JM
Sudhir Agarwal, JM

Dr. Nagin Nanda, EM

Dr. Arun Kumar Verma, EM
December 13, 2021

Original Application No. 63/2021(CZ)
AB
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L.B. Civil (PIL) Writ Patition

No.744 9 /2012

Common _ Cause. Society, Rjmer a* Registered

Sog
H-_E
Ger
- Mun

iety {Engistrntion'ﬂn.TE / Rjmer [/ 02- 03},
0 Anasagar. Link Road, Ajmer through its
eral Secretary Manoj Mittal son of shri
na Lal, aged 49 TYears, resident oL Gurd

pa Mehboob. ki Kothi, Anasagar Link FRoad,

Ajser 305006 Mcbile Mo.9314350001

P

e

5!

6"

" ~Patitioner

Versus

state of Rajasthan through the Chief
Secretary to the Government of Rajasthan,
Jaipur. i
The Principal Secretary Urban Development
and. Housing Department, Jaipur.

. The Secretary, Local Self Government
Department, Jaipur.

The Divisional Commisioner, Rijmer
Division, Ajmer.

The Collecter & pigtrict: Magistrate,
Ajmer.
The Secretary, Urban Improvement Trust,
Ajmer.

The Chief Executive Officer, ARjmer
Municipal Corporation Ajmer

‘ .Respondents

pD.B., Public Interest Litigation

. (Chapter XXII-A Rule 38B5A to
_~385R)
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Writ Petition under Articles 226 of the Constitution of India
And

In the matter of sewerage work in the r.it}':uf Ajmer
And

In the matter of inaction of the respondent authorities for not
taking initiation for proper managing of sewerage system of
Ajmer :

And

In the matter of non installation and commencement of

sewerage treatment plants
And
In the matter of principlés of natural justice

To

The Hon'ble Chief Justice and his other C ompanion Judges of the
Rejhsthan High Court Bench at JAIPUR

IT PLEASE YOUR LORDSHIPS,

above nauu:d1 humble petitioner most respectfully begs to
submit as under:- : ’

I.  Particulars bl‘ the cause/Order against which the Petition
is made:

That the present petition under Article 226 of the
Consfitution of India is being filed by way of public interest
litigation and the petitioner has no personal interest. The
petition is being filed in the public interest as the respondent
authorities are not taking initiation for managing proper
sewerage system of Ajmer City despite incurring huge public
money in laying sewerage line and other allied works. The
Municipal Corporation is not taking over the sewerage

system / line inspite of completion of the work.
L

1. Particulars of the Petitioner:

That th;.:;pg.lilinne: Common Cause Society, Ajmer is
registered withrthe Registrar of Societies, Ajmer in the year
2002, (Registration No.70 / Ajmer / 02 03) with an object of

e2F
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many fold development of Ajmer District and to extend
constructive :o-::p:mticm. The petitioner has Locus = Standi
| because the respondent auth?:ili:s have failed to perform their
‘ statutory duties. The signature of the PIL petition is General

Secretary of the Society and is citizen of India.

2 That no civil, criminal or revenue case is pending adjudication

against lh_a petitioner sncict)u_
. m. . Illulmﬁnn and Undcrhlding of the
2m i Petitioner: ?
B e . (1)  That the present petition is Being filed by way of public interest

\: : litigation and the petitioners ‘o not have any personal interest in
- ; the mattér, The petition s being filed in the interest of public.
() © That the entire litigation cost including the advocate's fee and
_ other charges are being porne by the -petitioners. Permanent
Account Number of Petitioner No.| is AAXPM-1100G.

(3)  That to the best of the petitioner’s knowledge and research the
issue raised was not dealt with or decided and that a similar or

identical petition was not

(4)  That the petitioners have understood that in the course of

_ hearing of this petition the Cou.. may require any ecurity to be

N . fumished tovards costs or any other cinfes and the petitioner
" w shall comply with such requirement. ._

V. -Factsin brief constituting the cause:

" |. That th petifioner, Common Cause Society, is a non-political

. organization (NGO), registered body in the year 2002

(Registration No.70 / Ajmer / 02- 03), with an object of many

fold development of Ajmer District and to extend constructive
co-operation.

3 That the petitioner has Locus — Standi because the respondent
authorities have failed to perform their statutory duties. The
Supreme court in the case reported in 2004 (2) SCC463 has held
that any aggrieved citizen can bring the inaction to the notice of

\ - H_igj: Court, which may pass appropriate Wwrity orders or
direction.
| ] ;th‘g_.:ity of Ajmer is the cultural capital of Rajasthan and
l wé-of Education, ‘has been .a historical city
§
1 ¢
i
| "'
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6 Ajmer City guffered from lack of a

7.

-
~ 7 giwerage upto the water

- to manag

4)

founded in the Ninth Century, Besides, its  own
intre of Administration

significance because of the ce
during the period of Mughals and British Rule, Centre of
the Dargah Sharil,

Railways, and Religious aspect i.c.
Soni Temple and Teerth Raj Pushkar having the

population of the city more than 7 Lacs and the District

_more than 21 Lacs. i
nal & international tourist

Ajmer is an important natic
ah of Khwaja Moinuddeen

destination because of Darg
Chisti located in the City.

‘The total municipal area of the city is about B7.5 kmZ.
The land surface is generally sloping from north towards
south except a small (about 20%) of the north west of the
city which is sloping towards north-west.

dequate water supply
altention could be
em in the city.
Bisalpur

for about 30 years due (0 which no
paid for providing scWErage syst
Commissioning of water supply project from
dam in year 1995, improved the water supply service
level of the town significantly. ‘Then it was felt necessary
e waste water of the town, but looking to
slate govt, ang importance of holy

limited resources of
prepared

shrine Dargah, a small sewerage scheme was
and implemented by PHED in and around Dargah area.

““The extant of area severed was only 0.63 Sq. km.

system is operational in this city
from which the
an “open nallah

Presently no sewerage
except a small area around Dargah
and discharged into
after treatment at STP Fhanpura.
developed arca are

pits which also
The waist

sewage is collected
on Nasirabad Road
Most of the new colonics and outer
having septic tanks without soak

discharge their effulent in the open Argans.
water from the kitchens and the bathrooms is mostly

discharged into the open drains which finally leads to the
water bodies of Anasagar Lake, pal Beechla and
Khanpura Tank. The site of these open drains carrying

unhealthy and unhygicnic environment not befitting to an
internationally renowned tourist city like Ajmer,

=
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8. Due to scarcity of water availability, the town would not
grow rapidly though well connected by road and rail to
state capital. Most of the population habitats ncar Dargah
area, Naya DBazar etc havihg traditional
conservancy/community latrines, discharging night soil
in open drains. Later on municipality arranged to collect
night soil in tankers and disposing it on the outer skirts of
the town. In late eighties municipality by way of law
introduced flushing western type latrines. Apart from
this, the growth and  migration of population started
towards outer areas of the town, where it was arranged
by people to construct septic tanks and soak pits for
disposal of night soil. 5

9. The waste water from kitchens & bathrooms is
- discharged into opén drains / nalli which ultimately join
storm water drains. These storm water drains finally ends
into Anasagar lake and Escape:channel and thus
polluting the water bodies like Anasagar, Pal Beechla
Lake and Khanpura Lake. Due to the continuous
discharge of wastewater into the Anasagar Lake the '
water quality has deteriorated. )

The wastewater from toilets is discharged into open
drains which creates unsanitary conditions. The other
method prevalent in the city is septic tanks with and
without soak pits.

Generally the newly developed areas have septic tanks
but without soak-pits. Hence the untreated wastewater
from these septic tanks is directly discharged to open
drains passing through the streets which ultimately find
its way into storm water drains and finally discharged
into Anasagar Lake and Pal Bichala Lake through open

drains. The deterioration of water quality of Anasagar
Lake is a serious problem for the city.

10. That the need of sewerage systém / project arose in
Ajmer for the following reasons:-

A)  The discharge of sullage into open drains is causing "
., severe environmental problems. Thus there is a
o *"': mosquito breeding and odor problem.

B)  There is ground water pollution and the public uses
the water for drinking and for non-drinking purposes.

=t
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G)
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H)

(6)

Hence underground sewerage scheme was required
for the City to improve the environmental and public

health conditions.

Lapses in the collection, treatment and disposal of
sewage can lead to pollution of the soil, water and air,
which often results in creation of breeding grounds for
biological vectors, such as insect pests and rodents,
causing public health problems. Proper planning for
collection, transport, and the treatment and disposal of
sewage has become crucin! for ensuring 2 clean,
healthy and pest free environment. = -

The most obvious environmental damage caused by

.municipal sewage is aesthetic, the ugliness of street

litter and degradation of the urban environment and
beauty of the city. More serious, however, and often
m&cmgni:wd, is the transfer of pollution to water,

ground water.

The urban poor — often residing in informal
settlements (slums) with little or no access to sewage
collection and often in areas that are contiguous with
open drains — are particularly vulnerable.

Municipal sewage management efforts often focus on
expensive ‘end of pipe’ measures, those involving the
collection and disposal of sewage, yet many of the
‘best practices’ for sewage management improvement
are far more accessible and cost-effective
opportunities involving waste reduction programs and
recycling strategies. The challenges to be faced in
collecting sewage will dramatically increase in the
next 10 years as a result of the rapid growth of Ajmer
city and increas¢ in per capita waste production as
water supply increases.

That vector insects and rodents can transmit various
pathogenic agents (amoebic and bacillary dysentery,
typhoid fever, salmonellas, various parasites, cholera,
yellow fever, plague and others), it is oftan difficult to
trace the effects of such transmission to a specific

population.

&

Houseflies may be important in the transmission of
enteric infections, particularly those responsible for
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infantile diarrhea and dysentery. Disease transmission
by houseflies is greatest where inadequate sewage
collection and disposal (leading to increased breeding)
'1.3 _m‘-cmnpnm:ﬂ by inadequate sanitation. Thus flies
gain greater access to human faces and then to food.
Sewage must be collected properly to prevent fly
breeding.

Once sewage is collected in poorly operated disposal
sites, sewage may contaminate groundwater with
nitrates and other chemicals.

Health hazards may be further ranked according to the

magnitude of their consequences. A  major
consequence would include loss of life and chronic
disability. A moderate consequence would include
some lass of life and extensive temporary disability.
A pm_mct activity, which has & high risk of major
hazard, would be unaccephhle A mmnr hazard of
low risk may be unimportant. -

Uncollected sewage often ends up in drains, cau.qmg
blockages which result in flooding and unsanitary
conditions. This is normally witnessed in the walle-:,l
city areas.

Flies breed in some constituents of sewage, and flies
are very effective vectors that spread disease.

Uncollected waste degrades the urban environment,
discouraging efforts to keep streets and open spaces in
clean and attractive condition. Sewerage system is a

clear indicator of the effectiveness of a municipal
administration — if the provision of this service is
inadequate large numbers of citizens are aware of it.
Plastic bags are a particular aesthetic nuisance and
they cause the blockage of sewerage sysiem. Waste
that is treated or disposed of in unsatisfactory ways

. can cause a severe aesthetic nuisance in terms of smell

and appearance.

Foul odor is emitted at the site whcre sewer overflows
srorassien of orgeoic maser emission of hydrogen
sy oe g odher gases.

Chemical control of both housefies and rodents is not
very effective because of widespread resistance. The
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essential basis of control remains denial of access 1o
food and harborage, by covered storage-and efficient

T
removal. e
Aedes mosquitoes, vectors of dengue and yellow
fever, breed prolifically in discarded containers that
trap rainwater. Culex mosquitoes, vectors of filariasis,
breed n polluted stagnant water. Such breeding sites
often occur where sewer is generally over flow.

People are willing to settle, open their offices, in those
area which are relatively cleaner than other area,
keeping other infrastructure parameters at same level.
Besides above there are mumerous impacts on the
health, environment and social life of the residents
due to improper sewerage system.

After improvement of water supply status of the city

the State Govt. decided to provide sewerage coverage

in the city through the assistance of ADB in the year
1999-2000, This project was implemented through-
RUIDP for the design years of 2034 with a small
provision of Rs 70 crores. But during execution of this
project out of a total length of above 362 km of sewer
line only 207.23 km of sewers were executed and the
rest work was left incomplete. Even the laid sewers
lines have executed and the rest work was left
incomplete. e

The city is surrounded all ovek by hills and it has
natural drainage pattern system. The storm water of

_Nag Hills and overflow of Foysagar Lake drains into

Anasagar Lake. Apart from this, some about 12 local
nallah - naturally drains towards Anasagar. The
drainage of Madar and Taragarh hills is towards
western side of city. The overflow of Anasagar Lake
also drains towards west side of the town. The
discharge is further carried away to Bhanota village
about 15 km from Ajmer town through natural
contours Which forms the Luni River in further
downstream stretch.

The main important draining nallshs of the city are
Kaji ka nallah, which carries discharge of hills around
Meershah Ali colony, Shastri nagar side hills and
merges into Anasagar Lake. The other being Bandi

==
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Nadi carring discharge from Nag hills, Arravali hills
near Foysagar and which merges in Anasagar Lake.
The Anasagar escape channel carries alavefflow of
Anasagor Lake to Khanpura tank (in southwest side)

/ 13. At present the households in outer skirts have mostly
septic tanks or soak pits for sewage collection, the
cffluent from the septic tanks and sullage is carried
through open drains which ultimately as per natural
coniours/drainage pattern merges to Anasagar lake in
Anasagar zone and in rest of the city zone, most of the

. open drains are discharging in the Anasagar escape

‘ channel, which is carrying the effluent to Khanpura

tank.

i The situation has created a bad scene of the city. The
pollution level of Anasagar has increased very much
and has damaged the aesthetics of the lake. The poor
rainfall in the town has further deteriorated the

| situation of the lake. Similarly the effluent draining to
; Khanpura tank is being trapped by local agriculturist
for their cultivation from which the products obtained
are un-hygienic.
Hence as per need and scenario as narrated above the
management of waste waler became the first priority
of the city. The RUIDP put all out efforts for
: implementation of waste water management but could
. 2 ‘succeed only in city zone area to some extent, The’
system provided under RUIDP in city zone is yet to be
commissioned fully as some works relating to outfall
sewers are still required to be completed.

| It is to be mentioned here that the State govt. therefore
commenced the work of sewerage construction in
Ajmer and appointed RUIDP as the nodal agency 10
get the work doie. The proposed. work Was to
construct sewerage to the length of 365 Km.

|4, The functioning of the existing sewerage system
has been found to .be marked by several
deficiencies us discussed below.

14.1 Inadequate coverage of the entire area.

142 While framing the scheme it was envisaged
that about 5000 house sewer connections could
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be connected to the laid system, but due to lack
of awareness and relztance of general public
for taking house sewer cnnn\,;.."tff;rté."'f}niy 500
connections could be made by PHED so fai.

15. The Rajasthan Urban Infrastructure Develgpment
- Project was initiated in the year 2000 covering the

cities- of Jaipur, Ajmer, Kota, Udaipur, Jodhpur and
Bikaner. Development of waste water management
system is ong of- the vital stctors in the RUIDP
Project. In the RUIDP, a capital outlay of about Rs.70
Crores has been envisaged for sewerage system for
Ajmer and of which Rs.54 crores was allotted for
providing sewerage system in the city and balance
Rs.16 crores for providing proper sewage treatment
and disposal. The total expenditure on the
construction of Sewerage lines and STP was Rs. 61.62
crores (Approx). The said fact is established from
the reply given by the UIT Ajmer under the Right to
Information Act. The reply is placed herewith for the
kind perusal of this Hon'ble Court and marked as

ANNEXURE - 1.

Zonal Division Topographically under the RUIDP
Project, Ajmer city has been divided into two
sewerage zones, viz, Anasagar Zone and city Zone.

Due to hills all around the city much expansion could
only be taken southwest part of the city. Urban
improvement trust and housing: board autonomous
bodies of the stale govi floated a few residential
colonies initielly in southwest and southeast side of
the town and later on northwest part of the town. The
main floated colonies are Ajay Nagar, Naka Madar,
Arjun'Lal Sethi Colony, Panchsheel, BK Kaul Nagar,
HBU Nagar, Maharana Pratap Nagar etc. The city is
now divided in 55 administrative wards. ’

15.1 Proposals for Anasagar Zone —

15.1.1. The Anasagar zone covers the area having
natural drainage Anasagar located at the north-west
part of the town. The extent covered by Anasagar
zone is 19.5 sq. km: The wards covered in the zone
are 1, 2, 3 and 55 and wid no. 23, 24 and 54 in
partially, The percent areas included in the Anasagar

& i
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Zone in the wards 23, 24 and 54 are 34%, 75% and
50% respectively. The localities falling in Anasagar
Zone are Vaishali, Foysagar Road, Regional College,
Pushkar Road etc. Sewers have not been proposed in .
some of the fringe areas of the zone but the population
of the zone has been considered fully in the design.

15.1.2. The scwaﬁc: from the Anasagar zone is
proposed to be taken to a Sewage Treatment Plant to
be located near Anasagar. The treatsd sewage is
proposed to be discharged into Anasagar Lake which
is expected to improve the -juality of the laxe water
and also help to maintain the lake at adequate depth.

15.2 Treatment Plant-

A tertiary treatment plant of 13 MLD capacity is
proposed to be installed at this site out of which 8
MLD water will be utilized for keeping Anasagar lake
full upto FSL and remaining 5 MLD water proposed
to be utilized for ground ivater recharge and
development of green fields and other uses general
public. In this project treatment plants to, meet the
requirement of the year 2024 have only been
proposed. The said fact is established from the
contents of Annexure — 1, placed above.

15.2.1 Proposals for City Zone

The city zone consists of the trough between the

Taragarh hills, Nag hills and Madar hills which slopes

from the north to the south. The wards covered by the

zone are all wards of the city other than wards 1, 2, 3

and 55 all fully and wards 23, 24 and 54 all partly

which have been included in the Anasagar zone. The

area covered is 68 sq km. The Anasagar zone, the

population of the zone has been considered fully for
design though certain fringe areas have been omitted
while providing the sewer layout. The City Zone is
substantially large, it has been divided into 5 packages
of sub.zones and further sub divided into 14 blocks for
convenience in design and execution.

The City zone sewage has been proposed to be treated
at a Sewage Treatment Plant located near Khanpura

=
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tank located at the southern end of the city. The
treated sewage has been proposed to be used for
irrigation, L

15.2.2 Treatment IMlant

In the city zone the treatment plant has also been
proposed to meet the requirement of the year 2024
which is about 60 MLD. Since 20 MLD plant is
already constructed therefore be capacity of the new

plant proposed at the same site is 40 MLD at

Khanpura.

The sewerage proposals for the city zone has been
taken - up but not completed. The said fact is
established from the contents of Annexure - 1, placed
above.

15.3 Work Completed till December 2011

As per RUIDP proposals, the relevant. fzawres of the
sewerage system designed for Anasagar zone are: .

Total length of sewers proposed 103.4 km
Total length of sewer executed 16 km

The length of sewers proposed in city zone and the
length actually laid are as follows.

The length of sewers proposed About 259 km
Total length of sewers laid 191.23 km

Thus only length of 207.23 km is covered from the
total length of 365 km inspite of laps of & years and
expenditure of about 61.62 Crore Rs. The said fact is
established from the contents of Annexure — 1, placed
above, Moreover it is also established by the up to
date report of RUIDP provided by UIT Ajmer. The

report is placed herewith and marked as ANNEXURE
. ?rt
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The 20 MLD STP is completed.and operational since
December 2010 and perfectly undgr ? _working
conditions e

I 16. That to the utter dismay and surprise of the petitioner
the Municipal Corporation Ajmer has not accepted and
taken ‘over the sewerage lines completed by the

RUIDP.

After completion of the sewerage work by RUIDP,
Ajmer  Municipal Corporation was directed by
Secretary LSGD vide letter dated 19.07.10 to make the
sewerage system functional and to make proper
& arrangements for house connections after floating

. tenders or by out sourcing. Copy of Letter dated
19.7.2010 and letter dated 27.6.2011 addressed to
Secretary UIT Ajmer are placed herewith for the kind
perusal ‘of this Hon’ble Court and marked as
ANNEXURT 3 AND 4 respectively.

Ajmer Municipal Corporation refused to take over the

sewerage lines giving reason that the work of laying

- | sewer pipe lines done by RUIDP is imperfect and
! cannot be utilized. The news paper reports published in

* this regard are placed herewith for the kind perusal of

this Hon'ble Court and marked an ANNEXI.I'lftE 5

collectively. . ,

Under the circumstances different steps were taken to
, ensure AMC that the system is constructed properly
! and can be utilized for the better interest of the people .
i of Ajmer, vise:

Shri K.P.Mathur, Retd. Chief Engineer, PWD was
appointed as enquiry officer “To conduct enquiry over
laying of sewer line” after the completion of sewerage
work by RUIDP in Ajmer. Nowhere in his report had
he concluded that sewerage work done by RUIDP is
non-functional. o

The report says that house connektion to the sewer ¢an
te given and AMC should create Sewerage Cell for the

-

e 4 pmarion sod maintenance.
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The Conclusions / Recommendations were discussed in
the meeting on 17.05.2011 under thie- chairmanship of
Secrelary LSGD in presence of "foject Director
RUIDP, Commissioner AMC and Executive Engineer,
UIT = Ajmer and decision taken that AMC shall start
the work for connecting houscholds to the sewer
network urgently and to complete the task within 3

. months. The extracts of the said report were mentioned

in the letter dated 27.6.2011 written by Secretary LSD
to Secretary UIT Ajmer. The said letter is already on
record as Annexurc - 4.

Recently in a meeting headed by the District Collector
Ajmer, AMC was ordered to take up the task of
pmviding sewerage houschold connections in the areas
which can be conngcted to the sewerage network.
Minutes of the meeting dated 5.7.2011 as mentioned in
the letter dated 1.9.2011 signed by the Executive
Engineer RUIDP Ajmer is placed herewith for the kind
perusal of this Hon'ble Court and marked as

ANNEXURE - 6.

The correspondence between Ajmer Municipal
Corporation and UIT Ajmer will clearly go to show
that the AMC is still seeking drawings, maps and
copies of the documents and its assistance in issuing
tenders for operation and maintenance of the Sewer

lines and the UIT is consistently telling them to start

house connections in the areas where water flow test

has been successful, The correspondence dated
16.11.11(2) and its letter dated lﬁ.!l.iﬁll as reply to
these letters are placed herewith as ANNEXURE 7, 8

AND 9 RESPICTIVELY.

A successful water flow check up is shown to the AMC
officials by UIT engineers. In this check up water flow
= morox 100 km of (he sewer lines ic tested
ey o co2 point 10 the otler and now- there
is no reason why AMC cannol take over “the
management of sewer pipe lines. The reference of the
same can also be found in Annexure 1, 3 and 9, The
petitioner also obtained certain samples of water flow
check up from UIT Ajmer which shows that there is no
problem in the water flow to reach up to STP

S
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KHANPURA. The reports (10) are placed herewith
and marked as ANNEXURE - 10 collgatively.

'ic O & M period of 5 ycars counted from the
o of STP Khanpura (under RUIDP) in the
year 2010 will be lapsed in 2015 without having any
the people of Ajmer. In case the laid
not made functional, there is a great
functional.

completio

gain out of it to
sewer pipe lines
danger of its becoming chock and non
any other department can be authorized to
wwork like UIT or PHED, Ajmer,
fthe sewer project in the

Above of all
manage the sewer ne
which is already taking care 0
Dargah Area or to the RUIDP itself.

RUIDP finished the work of layiﬁg sewer lines by
Dec.2008, After RUIDP the work of laying sewerage
pipe lines is taken up by UIT under JnNURM and the

project was sanctioned on 19.08.08 for Rs. 112,08
Crore Rs. and work order was issued for Rs. 108.00
Crore. The first notice 10 proceed letter was iségg__d in
November- 2010. The second and third no fce to

proceed letters were issued in March and August 2011.
It took more than two years on the part of UIT to
commence the work. The said notice to proceed dated
30.11.2010, 22.3.2011 and 26.8.11are placed ‘herewith

and .marked as ANNEXURE 11, 12 AND 13
respectively.
The following works are to be ¢

under JaNURM

The least work out of the p
Anasagar zone by RUIDP.
sewerage work, the remainin
the sewerage work done by RUIDP is also included.
The total length of the sewerage lines to be laid by the
UIT under JnNURM is approx 145 km. reference of
this fact can be is there in Annexure - 1.

ompleted by UIT

Under this phase of

\

Anasagar Zone Treatment Pla nt

i

roposed work is done in the '

g or incomplete part of , -
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Sewer lines have been laid in many colonies covered
under the Anasagar zoné but STP proposéd to be
installed at Anasagar is not completed yet. Unless
SJP is completed, water pollution in the Anasagar
cannot be solved. Water of Anasagar Lake is polluted
badly and the lake is not better than a sewerage itself

blems to the local people residing

causing health pro
nearby. Properties cannot be connected with sewer

lines unless STP becomes functional.

mated. in the north of city
Ajmer. Amang the existing three '=les i Aimer,
Anasagar Lake is the biggest one with catchment area
(56 KM2gross). Around 30% of puEulmiun in Ajmer
city resides in the catchment area of the lake.

The Anasagar Lake is si

At present all sewage in this area goes to the lake. As

a result this lake has significant environmental
roblem of the lake relates to the

problem. The main p
advanced level of eutrophication due to heavy nutrient _
the current situation is \

and pollutant loading. If 1
continued, the lake may be clogged.

Further availability of sufficient quantity of water to
maintain level of Lake is another problem. Due to this
reason it has been decided to use the waste water from
the city sewerage system to make up the loss of water
in the lake and to keep it full up to FSL after Tertiary
Treatment in a required Treatment Plant so as 10
improve the environmental conditions and aesthetic
beauty of city.

The Aeration Plant established under NLCP is of
lower capacity and unable to generate proper oxygen
level in the Lake. Water in thie Lake do not look

transparent and stink badly. To save the Lake it is
yery necessary to increase the level of oxygen by

increasing the capacity of the Aeration Plant.

Sewerage Treatment Plant at Khanpura site for

City zone - .
It is now proposed to install another 40 MILDSTP to
meet this sewage treatment demand. o

Location of Plant

=1
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The STP shall be lccated at Khanpura village which is
in the south west direction of Ajmer’::—g.ddi jonal 40
MLD plant is proposed to be installed to Cater for total
sewage treatment requirement of the year 2024. The
Lapacity of the treatment plant shall be enhanced after
the year 2024 afier taking into account the status of
connectivity of sewer connections and the total
quantity of sewage flow received at the treatment site.
Necessary capacity shall be added by way of
constructing additional units in the existing treatment
plant site.

STP capacity after installation of 40 MLD plant will
be 60 ML. There will be sufficient generation of bio
gas from 60 MLD STP. Available Bio Gas can be
utilized for power generation. Generated power will
be used for running both 20 and 40 MLD plant.
Saving in power cost will make the process. most
economical than other processes Hence activated
sludge process with power generation. - is
recommenided for this plant. g

That the impact of non completion of the work
above mentioned has resulted into the following
impact on the Ajmer City:

Impact of sewerage system is not translated in benefits
due to lack of connection 1o household in the city. As
o result there is no change in sanitary practice in the
city.

The wastewater from kitchens bathrooms and toilets is
being discharged into open drains which create
unsanitary conditions. The other method prevalent in
the city is septic tanks with and without soak pits.
Hence the untreated waste water from these septic
tanks is directly discharged to open drains passing
through the streets which ultimately find its way into
storm water drains.

Lying of sewer line has no affect on maintenance of
the drains. The maintenance of drains is poor. The
uncollected sewage often ends up in drains, causing
blockages which result in flooding and unhygienic
conditions. This is normally witnessed in the city.

=y
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The introduction of sewer line im the city has not
reduced the instances of flooding beCaltée of its non-
connection to the nousehold. The incident of flooding
15 observed every year during and after the rain.

It is noticed that the unhygienic disposal of waste
water has negative impact on human health. Incident
of diseases like amoebic and bacillary dysentery,
typhoid fever, salmonellas, various parasites, cholera,

- yellow fever, plague and reported from package area.

The vector and rodents transmit various pathogenic
agents.

The discharge of sullage into open drains has caused
severe  environmental prublems Lack of safe
measures of collection, dlspc-sal and treatment of
sewage has polluted soil, water and air, It resulted in
creation of breeding grounds for biological vectors,
such as insects pests and rodents, causing public
health problem. J

The unhealthy sanitary practice has created

unhygienic environment on surroundings.

Disposal of waste water in storm water drains has
polluted the water bodies like Anasagar, Palbechala,
Khanpura pond etc. The local drains carrying waste
water including kitchen and toilet waste mects the
storm water drain Kazi Ke Nala, Ehnpu Ka Bara,
Vaishalinagar Diversion Channel, Mahaveer Colony
Drain, Ganj Drain and finally discharge water in
Anasagar. Similarly, local drains disposes waste water
in a storm water drain near Martindale Bridge and
finally discharge the water in Khanpura pond. In this
way water bodies are being polluted every day.

Unsanitary disposal of waste water is also affecting
the soil. The upper crust of soil is polluted due to
unhygienic disposal and flooding.

Underground water is also being affected due to
unsanitary disposal of waste water. Seepage of waste
water has polluted the underground water.

Cultivation on such polluted land with such water is
unfit for hurman consumption.
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The unhygienic disposal of waste water causes disease
like malaria, jaundice and diarrhea acrogs the city. The
affect of ill health directly impacts the 'cgming of the
citizens. '

That it is pertinent to mention here that during
construction of sewerage line numerous problems
were faced by the citizen of the city like:

Main market roads were closed for months. People
had to use altemnative long roots which cost them
higher. Number of accidents were occurred, many
people were seriously injured. Some of them became
permanent handicapped or died.

Delayed Restoration of roads is a serious problem
having been faced by the citizens through out the
sewerage construction work till now which cuuses
grave inconvenience to the citizens and the same
invites accidents too. '

The quality of the road patch work is very poor.

Very slow progress of the work:

Traffic Jam is a routine scenario

The various news paper reports are place herewith for
the kind perusal of this Hon'ble court and marked as
ANNEXURE 14.

That on completion of the work of sewerage line as

well as proper establishment of STP plant will
benefit the city in the following manner:-

Hygiene — environmental _

Pro_t;cﬁnn from malaria and other communicable
diseases

Aesthetically-better
Clean and transparent Anasagar -

Bctter quality water for agriculture which will provide
hygienically better produces for human consumption.

Stop mixing of contaminated elements to the
underground water which will provide better quality
drinking water. '

‘
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V. Source of information:

The petitioner being social activist cnlleris:d"},m’mntcrml
under Right to Infornation Act and also from newspaper
cutting as well as other government departments. Photos.at
Copy af the Reply received under Right to [nformation Act
is filed and marked as Annexure

VL.  Nature and extent of injury caused/Apprehended

If the aﬁ:-rcsaid sewerage system is not properly managed
irreparable loss would be caused to the public.

VIL = Any representation etc. made
Yes, representations given to the respondent authorities as
stated abovz but nothing transpired.
Grounds - As mentioned herein above in the facts

l}L Delay-if any in fi hng the petition and Explanation there

for - NIL
X.  Relief(s) prayed for

That the petitioner prays for the following relieves:

a) An npprupﬁaie. writ, order or direction to the respondents to
secure waste water management programme functional by
utilizing the sewer lines laid by RUIDP and process of
house connections to be executed nnmedlately, so that
pmple may be benefited and the fund spent on 1 the project
can be ut:]:zed

b) An appropriate writ, order or direction to AMC to take over

the sewer lines laid under RUIDP at Ajmer and after doing
the house connections make the sewerage functional, In
case AMC is unable to take over the sewerage, direction to
the govemnment of Rajasthan to appoint some other

govemment or private agency to carry out the operation & .

maintenance of Sewerage,

¢) Anappropriate writ, order or direction to the resporfdents to
correct the deficiencies if any found in the sewerage lines
laid by RUIDP and make it functional.

d) An appropriate writ, urder or direction to the respondents to
provide immediate huuw conmclmn in the area coming
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under the STP Khanpura, as the construction of STP
Khanpura is completed in the year 2010 My

An appropriate writ, order or direction to respondents 10,

complete construction of STP Anasagar Zone, STP
Khanpura (40 MLD) and laying of sewer Lines under
JnNURM in the stipulated time and not to allow further
extension to the contractors to finish the work.

— 1 —

‘An appropriate writ, order or direction to the respondents
to ensure restoration of road within 15 days of laying of
Sewer lines in the respective area< and with such quality as
is incorporated in the agreement and to Ju the work with
minimum inconvenience to the public. '

- g) An .appropriate writ, ordéror direction to the AMC or the

other appointed agency which is assigned to operate &
maintain the sewerage, 1o create a ‘Sewerage Cell' 10
Operate & Maintain the sewerage works already completed
by RUIDP. and the work undertaken by UIT under

InNURM.

h) An apprnpriallte writ, order or direction to the UIT Ajmer to

j

involve AMC or the other O & M agency to the sewerage
construction’ work under JnNURM, to avoid any
 shortcoming as noticed by AMC in RUIDP work.

An appropriate writ, order or direction to the respondents to
identify and cover the leftover areas into the sewerage
network which have not been included either in RUIDP or
JANURM and lay down sewerage lines in these areas.

An appropriate writ, order or direction to the respondents

that till the STP at Anasagar becomes functional, direct the
appropriate authority or department to take immediate steps
1o solve the problem of the foul smell coming out of
Anasagar Lake and affecting health conditions of the people

living nearby.

k) An appropriate writ, order or direction to the

respondents to creafe 2 monitoring committee in the
chairmanship of Divisional Commissioner or District
Magistrate comprising of ~members from various
govemment agencies including UIT, AMC, other
government ageNeies and-prominent citizens to monitor and
report on all the activities related to the sewerage work (0
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the honorable court till the whole

sewerageSystem in Ajmer
ot

becomes functional.

X1, Interjm Order: NIL

XI. Caveat—

No notice has been

received of lodging 8 caveat by the

respondents.

Jaipur

Dated

NOTES:

1.

Y ours' Humble Petitioner

: Through Counse!

Advocate

That No such PIL writ petition has earlier been filed in the
matter B
That tais is D.B. Civil PIL Writ Petition.

That PF Notice and extra set would be filed as per direction

of the Court.

That it has been typed by the private typist on stout paper,
since pie papers are ot readily available.

Counsel for the Petitioner

—_— e
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President Common Cause Society, Ajmer (Registration No.70 / I

(23) ,

II'wII THE HIGH COURT OF JUDICATURE FDRI
B MSTM _"“?"?f{/ i
AT JAIPUR BENCH, JAIPUR )
D;E.' Civil Writ Petition No. /2012

Common Cause Society

Versus ’

State of Rajasthan and ors

' AFFIDAVIT IN SUPPORT OF WRIT PETITION

I, Manoj Mittal son of shri Munna Lal, aged 49 Years,

Ajmer / 02- 03) residem of Guru Kripa, Anasagar Link Road,

Ajmer, 305006 do hereby take oath and state as under:-

1.

that the contents of above affidavit from paras 1 to 3 are true and
" correct to the best of my knowledge. Nothing material has been :

- Jaipur

That 1 am the petitioner in the aforesaid writ petition and, as

such, am fully convarsant with the facts and circumstances
of the case.

That the annexed writ petition has been drafted and prepared
by my counsel under my instructions and 1 have read over
thé same.

That the contents of paras and gmun& of the writ petition

are true and correct to my personal knowledge:

£ )

Date

: Deponent
VERIFICATION

I, the above named deponent, do hereby take oath and verify '

concealed. So help me God.

..-—~-F=e E 5

» Deponent

e wemei, & Wt W
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IN THE HIGH COURT OF JT]DIC!L‘I‘.‘”;J?EEJFUR
RAJASTHAN
AT JAIPUR BEWCH, JAIFUR
D.B, Civil Writ Petition MNo. /2012
Common Cause Society
Versus

State of Rajasthan and ors

AFFIDAVIT IN SUPPORT OF DOCUMENT
1, Manoj Mittal son of shri Munna Lal, aged 49 Years,
President Commori Cause Society, Ajmer (Registration No.70 /
Ajn-{er / 02- 03) resident of Guru Kripa, Anasagar Link Road,

Ajmer, 305006 do hereby take oath and state as
under:-

s ' That I am the pétitiuner in the
aforesaid writ petition and, as such, am
fully conversant with the facts and

circumstances of the case.

2. That Annexure 1 to annexed with the
writ petition. are true and correct
copies of the original.

Jaipur 2 |
Date c:E-—’_F

Daponerﬁ

&

VERIFICATION

I, the above named depbnenthadu he;ehy'

take oath and verify that tHﬁ contents "of
above affidavit from paras 1 & 2 are true
and correct to the best of my knowledge.
Nothing material has been concealed. So help
me God.
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HIGH COURT OF JUDICATURE FOR RAJASTHAN
BENCH AT JAIPUR

D.B. Civil Writ Petition No. 7559/2012

Common Cause Society Ajmer

----Petitioner
Versus
State Urban Developmentors
----Respondent
For Petitioner(s) :  Mr. Peush Nag
For Respondent(s) : Mr. Sheetanshu Sharma on behalf of

Mr. M. S. Singhvi, Advocate General

HON'BLE MR. JUSTICE MOHAMMAD RAFIQ
HON'BLE MR. JUSTICE NARENDRA SINGH DHADDHA

Order

05/09/2019

Application No0.90729/2018 has been filed for bringing on
record the latest position in relation to Ana Sagar Lake.

Latest position is taken on record.

The application is disposed of.

Application No0.41763/2019 has been filed by the
respondent-State for bringing on record further developments
taken place in relation to Ana Sagar Lake.

Further development stated in the application are taken on
record.

The application is disposed of.

Learned counsel for the respondent-State submits that he
shall file fresh compliance report in pursuance of order dated
20.05.2019 passed by this Court in the Registry today and supply

copy thereof learned counsel for the petitioner.

(Downloaded on 11/01/2023 at 11:02:32 PM)
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Learned counsel for the petitioner may study the same and
file his response.

Respondents are directed to implement the directions issued
by this Court and file further compliance report before the next
date of hearing.

List this matter on 15.10.2019, as prayed.

(NARENDRA SINGH DHADDHA),J (MOHAMMAD RAFIQ),J

Gourav/Manoj-27

(Downloaded on 11/01/2023 at 11:02:32 PM)
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HIGH COURT OF JUDICATURE FOR RAJASTHAN
BENCH AT JAIPUR

D.B. Civil Writ Petition No. 7559/2012

Common Cause Society Ajmer

----Petitioner
Versus
State Urban Developmentors
----Respondent
For Petitioner(s) :  Mr. Peush Nag
For Respondent(s) : Mr. M.S. Singhvi, AG (through VC)
assisted by

Mr. Sheetanshu Sharma
Mr. Ganesh Meena, AAG

HON'BLE THE CHIEF JUSTICE MR. PANKAJ MITHAL
HON'BLE MRS. JUSTICE SHUBHA MEHTA

Order

14/12/2022

This Public Interest Petition is for the preservation of the
Anasagar Lake, Ajmer.

One of the orders dated 20.05.2019 records that there are
total 11 nalas carrying untreated sewage water into the above
lake and the respondents during the last 9 years have only been
able to trap two of them.

A fresh status report has been filed on behalf of the
respondents on 08.08.2022 which says that at present, only 2
nalas out of 11 nalas flow sewage water in the lake. This fact, as
stated in the report, is disputed by the learned counsel for the
petitioner.

In view of the above, he is directed to file objections to the

above report clearly stating the position of the nalas or with

(Downloaded on 11/01/2023 at 10:58:47 PM)
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regard to the construction of the sewage line. The objections may
be filed within two weeks.

List this petition in the second week of January, 2023.

The respondents, at the same time, are directed to ensure

immediate stoppage of the flow of untreated sewage water from

(i

-

=\any nala into the lake and make alternate arrangements without
2\
* /waiting for the construction of the sewage line.

(SHUBHA MEHTA),J (PANKAJ MITHAL),C]

N.K. Gandhi/Charu/21

(Downloaded on 11/01/2023 at 10:58:47 PM)
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HIGH COURT OF JUDICATURE FOR RAJASTHAN
BENCH AT JAIPUR

D.B. Civil Writ (PIL) Petition No. 7559/2012

Common Cause Society, Ajmer

----Petitioner
Versus
. State of Rajasthan & Ors.
% ----Respondents
a
For Petitioner(s) :  None
For Respondent(s) : Mr. Sheetanshu Sharma, Advocate for

Mr. M.S. Singhvi, Advocate General
for Respondents No. 1 to 6
None for Respondent No.7

HON'BLE THE ACTING CHIEF JUSTICE MR. MANINDRA MOHAN SHRIVASTAVA
HON'BLE MR. JUSTICE ANIL KUMAR UPMAN

Order

27/02/2023

Counsel for the petitioner is not appearing presumably
because of the call for abstention from work.

Before dismissing this petition for want of prosecution, we
are inclined to grant one last indulgence to appear in the case on
the next date of hearing. If no one appears on behalf of the
petitioner on the next date of hearing, this petition would be liable
to be dismissed for want of prosecution.

List this case after six weeks.

(ANIL KUMAR UPMAN),J] (MANINDRA MOHAN SHRIVASTAVA),ACTING CJ

Mohita /35

(Downloaded on 03/03/2023 at 06:03:13 AM)
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HIGH COURT OF JUDICATURE FOR RAJASTHAN
BENCH AT JAIPUR

D.B. Civil Writ Petition (PIL) No. 7559/2012

Common Cause Society Ajmer

----Petitioner
Versus
State Urban Development & Ors.
----Respondent
For Petitioner(s) :  Shri Peush Nag
For Respondent(s) : Shri M.S. Singhvi, Advocate General

with Shri Raunak Singhvi, Shri
Sheetanshu Sharma and Shri Vikram
Singh

HON'BLE MR. JUSTICE MOHAMMAD RAFIQ
HON'BLE MR. JUSTICE NARENDRA SINGH DHADDHA

Order

20/05/2019

Shri M.S. Singhvi, learned Advocate General submits that the
respondent-State has filed further compliance report today. He
submits that the respondents are expecting to complete the
construction of sewage line in the city of Ajmer to be released by
March end. Already 11,000 connection of sewage line has been
given to different houses in various colonies and their target is to
give 10,000 more such connections by end of March, 2020, thus
covering all the houses in the city of Ajmer in the periphery of Ana
Sagar lake.

Shri Peush Nag, learned counsel for the petitioner submits
that the government in their letter dated 16.7.2010 had directed
the Chief Executive Officer of Ajmer Municipal Corporation to start
and execute the work of providing sewerage connections within

two months after completing necessary formalities. He submits

(Downloaded on 23/01/2023 at 03:47:59 PM)
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that there are total 11 such nallahas carrying untreated sewage
water, which fall in Ana Sagar Lake and the respondents during
last 9 years have been able to tap only two of them whose water
is now being taken to Ana Sagar sewage treatment plant and the

untreated water of remaining nine of such nallahas still going in

Learned Advocate General submits that water of all such
nallahas shall be diverted to the sewerage treated plant, which
would happen with the completion of sewerage line being
constructed in the various colonies. He submits that it is an
ambitious project whereunder the respondents are constructing
sewage line in the length of approximately 145 kms and work has
been entrusted to Jawahar Lal Nehru Urban Renewal Mission, a
project of Government of India, with estimated cost of Rs.112
crores, covering the various areas of Ajmer and Pushkar. 95 kms
of sewerage network out of that has already been completed and
13 MLD STP at Anasagar has already been built, out of which 8
MLD (80 lacs) litre sewerage is coming through laid sewerage
network to this STP.

It is also submitted that two nallahas out of eleven nallahas
are terminating in Anasagar via laid sewerage network to
Anasagar STP for treatment and diversion work of remaining 9
nallahas is under progress. The Nagar Nigam, Ajmer has laid 46
kms of sewerage network in Anasagar Zone in AMRUT Yojna,
which will channelize the sewerage of households in areas to 13
MLD STP at Anasagar treatment plant. It is also submitted that a
budgetary provision of Rs.30 crores has been kept in Smart City
Project for 100% house sewerage connection in Ajmer City for

which 11 zones have been created. The tender process for 3 zones

(Downloaded on 23/01/2023 at 03:47:59 PM)
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has also been initiated and the work order has been issued on
6.3.2019, which will take care of 10000 houses for sewerage
connections.

Learned counsel for the petitioner may file his response to

the aforementioned compliance report.
: This Court is constrained to observe that the project for
J ?construction of sewerage line in the City of Ajmer, which started
more than 10 years ago, has still hot been completed, which
shows the slow pace with which work of construction is being
carried out.

Learned Advocate General at this stage submitted that the
respondents have been trying to persuade the residents of the
Ajmer City to take the sewerage connections, but many are
reluctant to take connection.

If that be so, the respondents should take necessary
measures with the involvement of the Pollution Control Board by
disconnecting water/electricity supply of such residents under the
Water (Prevention and Control of Pollution) Act, 1974 so as to
compel them to obtain sewerage connection.

The matter to come up on 6.8.2019 to see the further

compliance.

(NARENDRA SINGH DHADDHA),] (MOHAMMAD RAFIQ),J

RS/7

(Downloaded on 23/01/2023 at 03:47:59 PM)


http://www.tcpdf.org

17

roN, NEXVRE- O3

/ S
As On Dated 20.01.2023 .
awramﬁ:m
sﬂaﬁmwﬂ%aﬁa*ﬁm%ﬁﬁmaﬂaﬁnﬁﬁwaﬁnﬁ
0 HIAATEY W S .

B ardy famfur | Cfagy feweft | wrEamwEn
| A v SRR v A arter Prfor IR —
1 R v, af) dfer M, s lnf'f-?;'u ?mfﬁﬁﬂﬂ;{&?‘ ’:;’ng

TERER U SR 0 u(r;fg"r‘-—{(l[ f\z[rv:ml}:g‘{ fv’mtfrm gl
N wREEE o A sy Pfy (e
' N Wl A W ) PN S WU
2 | ) W WIE  Hotel Heaven I Ny ur-;ﬁ;v S g1 .| mw |
A1a oo TR 44 “
’ a’;m gg—;rm[ﬁmnﬁmﬂm‘él S
30| N wle, e @ @ g | (e e e e fre | A
TR, 37STR ar v mararerd i R 2 T E
a s v R, ) !i UPTY A, &ﬁ I WIATE] ”ﬁm“fﬂ ‘ I B
| ST e, A <rom e e L heudi o ok IR
o 4 |
5 | sl ameniiE ool o o Worm fe, | . @ward gieadE i
AR R 95 TR e mmmﬁ;mmé%mm Ak
T @ T IR S fedr Tl e |
6 | W@y AR, ged 77 WeNw A% | TR (T ERI A @ (e g | W o
AT, A5 Dot @ WA R o W;@{Wﬁ@éﬁ%gl far
7 89 ‘TI:?IE Boom Box Café mfa< S &7 %Q@éﬂ? geT e
| T EIIGECT | i ' T
' $e arde v a7 far mar @
8 l"»ﬂ 3 T, FoodWay&Resturant ISR q‘rg;é?rél wiham , o &
, SINEC o o i fear
9 |0 g4 f4g, Gd T8 oW, PR %WTM? Sk
‘. - SR W A ¥ fam |
| o _ | =8 A PR o R mar @ l
10 [ #7 giiie e ol Hid & 9, JFMER Tg;immsﬁq T oY |
TGN IS AR . AR ol ow R i
ﬁﬂﬁwmmﬁmmﬁ i '
11| 20 iU | Aeva) ufeds W @ 6 SRR whmar T |
WW%W | s mgﬁaﬁmﬁgﬁl Rt |
2 |4 Y AR SR g A A Hmhmmmﬁwa 'Y TR
st @ N wodo. FIRE ud I G T
URISTES AT ARGYER XS 3R &S W e @R R

13[4 gad fan (wfiw) @@ s (@ U SRR e o g

| ¥ UL BT YeH) VI TS B U, IR | MA T A | mye

I \ ' v ﬁw&mmﬁmﬁmwg :

! 14 |41 qw <gr (qErerd) U wellk mig), ]«nmilnd MR T |

i gTg MEA @ Y, ARIR| a:qugﬂﬁwmﬁl T

e R e | T

Scanned with Ca'mScan'ner



| a1 3y i '
Pl - Al fagrg feaqul) HIIATEY
\ 15 &ﬁ%ﬁsrﬁq‘iﬂa?ﬂmﬂ?a@wﬁm PTdaTal wheaEE TS e
| T D), I ME B Gy N o B fd B @
‘;T]?Lm'\’l | %= anvi Prea e R T @
15 g W (), 9 was T W T e
T | st |5
d X war
! ?mw?@ém o B iy
H 3 UM . SR FR | Tar
B SN © TR |
18 aﬁﬁﬁaw,%wﬁzﬁw - PTIATE WheAT geT foar
AHRFR S, IR | sifest ol o o 21 T
19| =0 UTe AR ool @ eR= dre fear T @ arsfé;r
; . ar
20 |+ ISEER OREROT, wie |, 09 WRER A S % &3 T 7 ST
EiGIRIE | ' Leand
21 |3 YEN A, Wi W 42 W@k | Aieu o % ol i STaTETa
23 | 51 Welld AR Tae g A S e o ax 2 T § MR |
SRS 994, 73 &R A€ IR | | DT
24 | AN gHE, G A, 57 WERR drelEl, qifew art R 39 ™ 2 IEIGIE
25 |50 #9eR g Wad, "M A, 205 @6 A, Afed o oY 29 T 8 AT
2146 IFOQRT & W8, @WEw 4. 2119 : qaT
26 |4l dlerd< dIERION, HHM . 263 W Aifew ol a) @ W 2 A
M PIAI, TR g TR | ' | THH
27 | # = {HUR S, APE A 346 @ ew o R A W e | amre
B, 3R] wHTH
28 |30 oNd eI, aIS A 71 s weren R GE TR R TG
U, & R0 3O | ‘ : | HEHA

() 7o 28 XM W GRAE B TS R 08 weRO F ARG
yHRell W AR T BN SriaE) wR Wi fear ) o4
ferar | 08 WHR A ImAd wau g & W f
! Aifew SR {67 Y € | 5 W -

T AR & & 8 07
TRV 7 ey fmfor o) ey
= srefat ¥ fam o 2
TG G HIRRT B o o o o 2

Scanned with CamScanner




ANNEXURE- 4

A — ajmeramc@gamil.in, mrs‘z:www.ajmeramc.o rg

HHIE: — ICGIGH

HFNRR $iet & o—werd araenr w ) frm 2R aiffe e @7 faRe
R -

B e =z T =
LIREI
01 | f3fafeT wefm &1 O&M 2,50,000/— | 30,00,000/— (5 )
02 | Hd #oell Farem R @

- 50,000 /—  (ufq ad)
2,73,900 32,86,800 /— (wfay )

03 | 9rerd fae w a1

04 | STP wiic e &1 O&M , v Rgd 1w - 1,00,00,000 /— (5 @)
a7
05 | Musical Fountain w & 60,000/~ [7,20000/— (ufer ad)

Gl W (arfi®) 1,70,56,800 / —

Tt

TR JfrETY,
TR frm, s
PR TE A < & 1 S
Afayinir siferrar (Fifer)
R "*T"T_ BFx{a'{' )

D/Sunil/Officelatter 1

Scanned with CamScanner



_ . I
Scanned with CamScanner

AL
»I AR

v ANNEXURE —5 .
78 rafera R R, srerR TR
({,g}/ YeRISRRf, SIGTIY (RISRRIT) WY1, 0145—2420071, 2429920 . " ,

R Pheramfy =p[merme@gmall.comdTinfe =www.ajmerme,org ! !

Do =04 3e3

— ———————————————
M(iw{1az'3-bﬂlz<ﬂ ‘Rv:l' ) o

o

-~ . V States Urhnn Development & Ors,

e Factual Report S

X T DT RO S Ve §| AFR A A A 13 77 A A W 10 avrdh T

4
Al

Complnince Report of Order Dated 14,12,2022 i
D.1. Civil Writ Petltion 7559/2012 ¥

Common Cause Soclety Ajmer i
(l'c(ilioncr) .

Vis

(Respondent) .

y Hon'ble the chicr justice Mr, PANKAJ MITHAL
! \ Hon'ble Mrs, justice SHUBITA MEHTA

o IR W & uxl AR Ry dm F Rymw 17 aef F @m 28000 .
ST/ araenfE MY ¥ ¥ 27000 W B W T s Rar T 2 9
SIS A Wi AT W S @ R W aie S g i e @ e e
W ¥ WA T O B A g aE W o 13 TEET et & | 3 7t F pry
weather flow 5% T/ el Y& T, 4 7l 3§ Dry weather flow 99 Y 47| 2 Al g4 ¥
& stp # Jriad R gy o)

° erﬁmmsﬁaa%mﬁmgmﬁaimmomzaas‘r;ﬂamm?%rnﬁra%ﬁm%ﬁ
T | Rt dfer gairdl tRniley (0o,BOD,COD,TSS) B RIE Permissivle imit 3§ TR
T | (R se ) :

o mammzﬁaﬁmﬁsh?ﬁemnmﬁ/aﬁfﬁarmmaﬁwmmzﬁmﬁ
m‘ﬂmﬁﬁmmﬁtiﬁmDrywcnthcrﬂowﬂ?\[‘l“fﬁzmﬁm@
'ﬁ?b‘-fi#%Qm%ExizPoin:ﬁmﬂm?ﬁivmmarﬁE#amsn’ﬁsmzrc‘

ﬁﬁmaﬁaa?amswﬁﬁmémﬁmw%lmamTﬁ?ﬁmam‘ﬂa%gm
swﬁ;mém#mmﬂnnﬁtv%t%ﬁﬂzm‘faﬁ%mﬁvﬂmaﬁw$
mswﬁmﬁmmlm1Hmm‘fsrpﬁgmémﬁﬁwmw,mm

TG T -
B 3 il @ i Reafy a1 Raeor frer o & G
| B3] et 37 DI A Rafy
. /1. lﬁ'rrrtrrrﬁww PR armee R, IR AT D GRT STP § |
, _ JaR 31g WS Rar @
/z. | TR BIAN @1 Aren | FRR emR g IR T D gRT. STP W ;
l JaR g Sitg foar 81 “ !
3. | TR T AT ﬁmmmﬁwvﬁmwzﬁm_sw
L e fme 7
4. | @S 7 97 A ?;R W R, g %’?‘I»ﬁ B ST | e
v B3 & | ‘
5. | e gidied o1 A | Py Mo e MR T @ gra st
T4 g uis far §) ”
6. | FNR I @1 el R Ao aren TR & S & §
IR g W R T B
T ¥R T R

GMesktopiemlata Munoll\Sahy Sir Work\DI) Civil Writ Petlifon 7559 docx
) Page $

Scanned with CamScanner



RS

7. wq%w/mmﬂmﬁm,wwa#mehﬁw
- @i | W R R e W
[T Ao AT T # |
8. Wmm(ﬁmﬁm_ MY Y, ﬁm%?gwmma
| TRV ) AR VS e Rar B
o | IRRrarar @1 e MR 0l TR 85T | geq @ @ sTP 9 9l
— grq gan 2| '
10. | Prvgaamer @1 wmen PR g ey AR e @ g1 STP 3
I S fa &1
P R EIcEE T o FroR @398 W g W e @r
1 it wfy w g (@@
3 waE § o qf 8
) :
12, | WfSTgr &1 AT Fri} gedt &t e WR @1 | ey @
i TR W R ([T
waE i wd qof a
) | '
13. | 1 ST e PR R giRaea, e | iw ardd § oy @1
Wre SR TR W R 3w ot y
A Fae 7 AR &
TR 45 AR BN @
TRV T B B el w6
ﬁmasﬁvaﬂm
&) e
. Factual RO araeamed df ¢ Sl
SRreTe eI ,
TR e, sk

G'desdiop Jlemlaty Muroth'Sahy Sir Work\ DB Ciwil Writ Petition 7352 docx Page
. §

Scanned with CamScanner

- ) Scanned with CamScanner



ANNEXUR E G

amﬂﬂmaﬁaa‘am—wa%ahﬁﬁ%m@mmwﬁa
?ﬂémmammwﬁﬁ‘é’rw%‘l -

Wﬁmm

Scanned' with CamScanner



57

e

ANNEXURE - #

BT TR 77, s

YA 198
.‘r”f‘, ARGt AR, o (SIer) W o 01452420071, 2420920
FHIBNP.14(19) /AN / TUH / TS / 51775 / 23 / fesia:
—RATHG—HRIdG:—

m:—wmmm,mmhmzﬁmmo/m (cz) =
mﬂmmmmmﬁm@‘m#mm%ﬁmﬁ@m
13 f& IR TS ROE D @y

T~ T=ia: R/ WM/ TTOAIE /2023 / 34, 20 14.03.23 |

SR v W wRife 3 @ @y 3 g W@ 13 (rbat the Ajmer Municipal
Corporation is planning to establish a cruise ship on the lake) ¥ Halda TS R ﬁ""l’l’f\qﬁ B

w4 | fag [ g [ fag Rawm TATHS fdaror
| | W
01 13 A | Increase in Wmﬁwmmﬁsﬁammu@ﬁﬁﬁmm
p(:’::xttei;n mmﬁm/maﬁm@mmmwmwﬁ

shaﬁmﬁﬁwméeaﬁmmﬂmﬁamﬁmﬁﬁm
WIRTT Y4 Ffar w3%e o gy v m 2

. 02

13

B Disturbance

mﬂwsﬂaﬁmmﬁm%aﬁzzﬁvmm%mm

to aquatic mwmwmwmmm#ﬁmaﬁm
e fer & Shal = Reel ot e 3 W e T g

03 | 13 C Risk of oil Mﬁm%mmwmmmmmmﬁﬁ
spills e A da R &1 @R o= € 78 B

04 | 13 D Negative mmm#wﬁm%gﬁwﬁuhwwmmmﬁ;
impact on VARl ol W RN Nt yeR @ wfiee @ a
migratory
birds

05

13

E | Alteration of
lake ecology

sﬁaﬁmmﬁa@mmmmmmﬁaﬁ#a}mﬁ
a%ammw.aﬁiﬂﬁmmmwm#mmma%wﬁaﬁa%m
mammamm&m@mexmm@mam
ifera e / g mﬁmﬁ%a{mmﬁawﬁq%mtﬁm%l

e
H;m'rrwvm I
Yarg AR |41

rfergrredt arfir (ireR).
TR fom, 3T

N Scanned with CamScanner



N
’

GEETA MARBLE PVT. LTD.

Harmara Road Industrial Avcay Kishangarh, District - Ajmer (Raj.)
Date 2.23:%:225......

Before the Hon’ble Central Zone Bhopal Bench
The National Green Bench

Subject: Original Appliction No. 20/2023 (CZ)

It is to humbly submit before the Hon’ble Bench that we have come to know
about an Original Application No. 20/2023 filed by one Shri Ashok Malik against State
. of Rajasthan and others, highlighting variours activities and constructions going on
around the Anasagar Lake in the City of Ajmer in Rajasthan in violation of the
Water(Preventiin and Control of Pollution) Act, Air (Prevention and Control of
Pollution) Act, Environmental Protectioin Act, Solid Waste Management Rules,
Hazardous and other Waste Management Rules etc. Thelépplicant has stated that
these activites have been wrongly permitted by the Ajmer Municipal Corporation
. and sought relief by stopping such activities. 4

It is to submit that, inter alia, the applicant has also questioned the
permission given by the Ajmer Municipal Corporationfor establising a cruise ship in
the lake which would furhter deteriorate the environment.

Itis to submit before the Hon'ble Bench that, based on a competitive bidding,
our firm was awarded the permission for plying a cruise boat, not cruise ship as
mentioned by the applicant. Though we are not a Non-Applicant or Respondent in
the instant application but having come to know about it we are making factual
submissions before the Hon’ble Bench for their consideration. The applicant has

) expressed the following apprehensions.

. A. Increase in water pollution: The cruise ship will generate waste water and
sewage, which can add to the existing pollution load of the lake and harm
aquatic life.

B. Disturbance to aquatic life: the movement of the ship on the lake would
create noise and vibratign, which can be harmful to aquatic life and disturb
the ecological balance ofithe lake.

C. Risk of Oil spill: The {fruise ship would require regular maintenance

- andrefueling, which incf€ases the risk of oil spills that can have devastating
effects on the lake’s ecqkystem

D. Negative impact on ratory birds: Anasagar lake is a popular site for
migratory birds, and tjj presence of a cruise ship would disturb their
habitat, causing them tdfinigrate eslewhere.,

E. Alteration of lake ecolgfly: the introduction of a cruise ship may lead to
changes in the lake’s eciilogy, such as changes in water temperature, oxygen
levels, and nutrient leve{g which can impagt tha flora and fauna of the lake.
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SEETA MARBLE PVT. LTD.

Harnera Road ndustrinl Avea, Kishangarh, District - Ajmer (12aj.)

Dalc 2555235,

It is to submit that the above apprehensions are misplaced and factually

incorrect which are borne out from the following submissions.

1. it is cruise boat and not cruise ship which is quite different in size as
well other specifications. Moreover it has been constructed as per the
Guidelines foroperation of Cruise Boat issued in terms of the Rajasthan
Pollution Control Board. It has also been approved by the Rajasthan
Lake Conservation Authority.

2. Since it will be equipped with bio-toilet there would be zero waste and

. : all the prescibed standards would be followed.

3. It is also to submit that it would be first electric cruise boat (run on
solar power or batteries), thereore would cause no noise pollution or
oil spillage. Even the cruise boats plying in the Ganga at Varanasi and in
the water bodies in many other states run on diesel.

4. The propellers do not cause any depletion in the oxygen level but
rather the action of the propulsions help in boosting the ogygen level.

5. It is to submit that the cruise boat would run and as per the guidelines
issued by the Pollution Control Board. It would ply on the route
specified by the Municipal Corporation and being a silent boat having
bio-toilets and running on solar power or batteries, would cause no
harm to the quality of the air or water or to the aquatic life or birds. It
would rather supplement the efforts of the government in developing
the city of Ajmer as smart city and promote eco-friendly tourism.
Submitted to the Hon’ble Tribunal please.

. \ Ygrs faithfully,

Copy :- Commissioner, Nagar Nigam, Ajmer
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